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Shri Frank Anthony: They are 
working on the SouthLEastern Rail
way. 
· Shrl Alapsan: My hon. friend says 

that no intensive worker should be 
asked to work for more than 8 hours, 
and no continuous worker should be 
asked to work for more than 12 hours. 
It is not at all likely that either of 
the categories will be asked to work 
for more than 8 or 12 hours, as the 
case may be. Tbe question comes 
only in the case of running staff 
where we are strictly following the 
rule that relief should be there and 
should .be provided at the end of 12 
hours duty, if notice has been duly 
given. It may be that when there is 
delay in the giving of the notice, 
relief may not be immediately pro
duced. But tor that there has been 
no abuse of the provision that finds 
a place here. I do not know what 
the hon. Member will do. But with 
this assurance, I would request liim 
to withdraw his a�endment. 

Shrl Frank Anthony: This is the 
most vital one. 

Mr. Speaker: The question is: 

Page 4--
after line 6, add: 

"Provided that this period shall, 
In the case of intensive workers 
not exceed 8 hours, in the case of 
continuous workers not exceed 
12 hours, in the case of running 
st.Jf not exceed 14 hours and in 
the case of essentially interm;t
tent staff not exceed 18 hours; 
provideli further that in the case 
of running staff this period shall 
be calculated from the time of 
'signing on' till the time of 'sign
ing off'." 

The motion was negatived. 

Mr. Speaker: The question is: 

'That clause 2 stand part of the 
Bill". 

The motion was adopted. 

Clause 2 was added to the Bill. 

Technology (1'haragpur) 
Bill 

Mr. Speaker: As regards clause 1 
and the Enacting Formula, there are 
two amendments. 

Shrl Abl&'.an: I do not propose to 
move those sunendments. 

Mr. Speaker: This Bill was passed 
by Rajya Sabha. These .amendments 
can be carried out departmentally. 1 
can do that. 

The question is: 

"That Clause 1, the EnactiJIC 
Formula and the TiUe stand pat 
of the Bill". 

The motion was adopted. 

·�use 1, the Enacting Fonnula ancl 
the Title were added to the Bill. 

Shri Alqesan: I beg to move: 

'That the Bill be passed". 

Mr. Speaker: The question is: 
"That the Bill be passed". 

The motion was adopted. 

INDIAN INSTrruTE OF TECHNO
LOGY (KHARAGPUR) BILL 

The Deputy Minister of Edaealion 
(Dr. M. M. Du): On behalf of the 
Minister of Education, I beg to 
move• : 

"That the Bill to declare the 
institution known as the Indian 
Institute of Technology, Kharag
pur, to be an institution · of 
national importance and to pro
vide for Its incorporation and 
matters connected therewith, be 
taken into consideration". 
The India!' Institute of Technology 

(Kharagpur) does not need any 
introduction to th� hon. Members of 
th.is House. 

Shrl Kam.ath (Hoshangabad): Non
controversial Bill ! 

Dr. M. M. Du: During every ses
sion, a large number of questions 8l'e 
put by hon. Members about this 
premier institution of India, and this 

•Moved. with the recommendation of the President. 



humble selt of mine feels honoured 
to have the opportunity of p1acine 
before hon. Members the inlonru.tion 
that they ask for. These questions-
a large number of them-speak elo
quently of the keen interest that the 
Members o1 this House take about 
the development of this great insti
tution. 

Today I have the privilege of 
approaching thts hon. House and ask
lllll tor its indulgence . to give this 
Institution Its due, that is, to give it 
the honour and the status that is due 
to it, by declaring it to be an institu-. 
tion of national importance and by 
incorporating it by an Act of the 
supreme Legislature of this land. 

Perhaps it will not be very imper
tinent on an occasion like this to give 
• brief history of this institution. 
After the end of the second World 
War, the then Government of India 
made a plan for the industrial recon
struction of this country, and to meet 
the demands of the large number of 
technical personnel that will be 
required for implementing that plan 
of industrial reconstruction, the Gov
ernment of India set up a high-power 
Committee under the chairmanship 
of the late Shri Nalini Ranjan Sarkar. 
'l'ms Committee was appointed to 
make suitable recommendations for 
the development of technical educa
tion in this country, so that the grow
ing needs of technical personnel by 
the growing industrialisation of tJus 
country may be satisfactorily met. 

This Committee, under the chair
manship of Shri N. R. Sarkar, re
commended the establishment of four 
Higher Technological Institutes on 
the lines of the Massachussets Insti
tute of Technology in USA. It fur
ther recommended that the first in 
the chain of these four Higher 
Technological Institutes should be set 
up in the eastern zone of the country, 

'if, possible, the seccmd Institute 
should also be started simultaneously 
in the western part of the country, 
and sometimes later the other two 
Institutes should be set up. 

1-57 P.M. 
[MR. DEPUTY-SPEAX!R in tlie Chai,-:1 

Accordingly, the Indian Institute oC 
Technology (Kharagpur) was estab
lished at a place named Hijli, near 
Kharagpur in the district of Midna-· 
pore in West Bengal; in 1951. The
s.ite upon which this institution has 

, been built up has a fascinating history 
of its own. 

Shri Kamath: Fascinating? 

Dr. M. M. Das: Yes, it is fascinat
ing. I will tell him. Midnapore, the
moot turbulent and most notorious. 
d!istrict. ..... 

Shri N. B. Chowdlnuy (Ghatal) :  r 
object to this expression. 

Dr. M. M. Das: Let me ftniah. Let. 
him hear me. 

Shri Banerjee (Midnapore...Jhar •. 
g:ram) : I certainly object to that. 

Mr. DepatJ-Speaker: Why should. 
there be this sudden objection? 

Shri . Kamath: Say 'famous'. 
Dr. M. M. Das: Midnapore was the· 

most turbulent and notorious district
in the eyes of the British rulers in, 
those days. I come from Bengal. I 
am proud of that district. 

Shri C. R. Narasimhan (Krishna-. 
giri): Prouder. 

Dr. M. M. Daa: That was in the· 
eyes of those British rulers of those 
days of freedom fight. It was also, 
the biggest district in Bengal consist
ing of more than 32 lakh popula
Uon-my hon. friends will correct. 
me if I am wrong. Our rulers. 
thought at that time that if this dis
trict was divided ioto separate dis
tricts, then perhaps it would be· 
easier for them to check successfully 
the rising tide of nationalism that 
WbS sweeping this district from one 
comer to another. So this particular 
spot was selected and developed to, 
be the nucleus of a new district town 
and some office buildings were also. 
constructed there. But man pro
poses, God disposes. The British 
people did not find the-
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[Dr. 114. M.  Das) 
opportunty to establish here another· 
-district town and to divide Midna
i)Ore. Before that Ghndhiji came 
.into the field and the non-co-opera
·tion movement of 1921 began. Dur
ing this movement, thousands and 
thousands of men and women of th.is 
country courted arrest and there was 
a great necessity felt by our rulers 

,of that time for a huge jail to ac
commodate these men and women 
-who courted arrest. The result was 
that this particular place, which was 
·to be developed into a district town, 
·was converted into a huge jail known 
by its local name Hijli Jail. From 
1921 to the end of the second World 
War, for more than 20 years this place 
continued to be a vast concentration 
,camp of the political prisoners in 
"Bengal. 
2 P.M. 

In the year 1931 an incident took 
place in this jail which has written 
the name of Hijli Jail in letters of gold 
in the history of the freedom move-

/ 

ment of Bengal. In that year, the 
jail authorities indiscriminately fired 
upon the batch of political prisoners 
killing two of them, the late Shri 

, , Tarkeshwar Sen and Shri Santosh 
; 
,

. Kumar Mittra, and injuring a larce 
i number of others. This is the place 

where this Institute of TechnoloCY, 
/ Kharagpur stands today. A place 
' .sanctified by the blood of the mar
/ tyrs has now become the sanctuary 
l - of the Goddess of Learninc; where 
r once terror, tyranny and oppression 
I .ruled, it has now become the holy 
/ seat of science and technical know
I ledge. The Kharagpur Institute is 
! 'the embodiment of the resurcent . 

spirit of India from slavery to inae-
pendence, from darkness to licht 
.and from ignorance to Jmowled,e. 

The Kharagpur Institute is of a 
unique character, the only one of 
its kind that exists today in India. 
The Institute has been planned on 
the lines of the Massachussets Insti
tute of TechnoloCY of America. Simi
lar lnstitu� have allo been built up 
in many other countries which are 
industrially well developed. For ex
ample, the California IDstitute of 

TechnoloCY, the Carnecle Institute of 
America and the Federal Technolo,i
cal Institute of Switzerland at Zurich . 
The main distinguishing feature of 
tlus type of Institutes is teaching and 
researches are carried on side by side. 
On the one hand, training in speci
alised subjects is given, while, on the 
other hand, research of the hichest 
order is carried out. Thus, while 
the Institute provides for courses at 
the first Degree level, it also enables 
the research worker to keep contact 
with the young and enquiring minds, 
making available to them, the under
,raduates, the knowledge and ex� 
perience of teachers and research 
workers of the highest calibre. 

Sir, the old pattern of engineering 
-education which laid exclusive em
phasis on technology, is not enough 
to meet the new and growing demands 
of the present day. India, in particu
lar, needs engineers equipped with a 
sense of national purpose, not skilled 
technicians alone mechanically carry
ing out the projects planned by ex
perts but men of v1s1on, men of 
courage capable of infusing devotion 
into their work. The Indian Insti
tute of Technology has consistently 
llcept this end in view while planning 
the courses of study and the methods 
of instruction and organising the 
academic life in the campus of this 
institution. This institution endeav
ours to impart fundamental scientific 
and technical education and co-rela
tes it with broad human outlook, 

There is another special feature of 
this Institute. The departments of 
this Institute undertake consultative 
work sponsored by Government or 
by private industries. The Civil 
Engineering and the Architectural 
departments have already carried out 
M>_me work and have certain schemes 
in their hands while the departments 
of Architecture and Regional Plan
ning has planned the buildings of the 
Rajendra Chhatra Niwas in caicutta 
and is doing general town planning 
for the Maithon township under the 
Damodar Valley Corporation. It has 
also taken in hand the work of plan- ,{_ 
ing 'the Viswabharati University 
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buildings and some other public 
buildings. 

Perhaps, a few words about the 
overall financial position of this ins
titution will not be wholly out of 
place. Up to the end of the financial 
year, that is, 31st March 1956. Rs. 3.37 
crores have been spent on ·buildings, 
equipment and furniture; building, 
Rs. 2.26 crores, equipment, Rs. · 1,06.3 
lakhs and furniture Rs. 6· 4 lakhs. In 
addition, a total sum of Rs. 1 · 15 
crores was spent on recurring 
account during the 6 years from 1950 
to 1956. The following budget pro-. vision bas been made for the Institute 
during the current year: Recur
ring expenditure Rs. 47.5 lakhs and 
non-recurring expenditure-capital 
expenditur�uipment, Rs. 59.37 
lakhs and buildings, Rs. 20 lakhs. 

A question may be asked why it is 
nec.essary at all to enact a piece of 
legislation for this Institute. There 
are two reasons. Firstly, an institu
tion of this order-the order is 
indeed very high-must have a status, 
a certain position and that an honot.?r
able position in the country. The 
status which is rightly due to the 
Institute can only, be given by the 
supreme Legislature of this land. 

Secondly, according to the Univer
sity Grants Commission Act which bas 
been passed only a few months back 
no institution is permitted to confer 
degrees unless it is a university or 
it is declared to be a co1111>arable in
stitution. U an institution like the 
Kharagpur Institute is not empower
ed by Parliament, it cannot give 
degrees to its students, who pass its 
examinations. These are the two 
reasons why this Bill has been 
brought before this House. 

I hope hon. Members will give it 
the blessing that it deserves. 

Mr. Deputy-Speaker: ls it only the 
blessing that is wanted or the vote? 

Dr. M. M. Du: Blessing in the form 
ot vote. 

Shri N. B. Chowdh111'7: May I 
know the existing number of stu-

dents, graduates and under-grad
uates? 

Dr. M. M. Du: About 1400. 

Shri T. B. Vlttal Rao (Khammam): 
Only that? In the Institute? 

Dr. M. M. Du: I will find that 
out. 

Shri K. C. Sodhia (Sagar): The· 
hon. Minister has not said anything 
about the · different clauses of the 
Bill, as he ou,ht to do. He has. 
simply praised this Institute. But 
we want to bear him about the var
ioUs provisions that are contained 
in the' Bill and why they have �. 
made. That is what we should. 
Jmow. 

Dr. M. M. Das: Sir, the Bill has 
been circulated among the Members 
and it is a small Bill of a non-con
troversial iiature. Hon. Members 
have gone through. this Bill and it. 
is before the House now. I think. 
the hon. Members will speak on 
the clauses and then I will get an. 
opportunity to reply to the debate. 

Mr. Depaty-S.-ter: Motion mo
ved: 

"That the Bill to declare the 
institution known as the Indian 
Institute of Technology, Eb,,
ragpur to be an institution of 
national importance and to pro
vide for its incorporation and 
matters connected therewith, bP. 
taken into consideration." 

There are two amendments. Let 
me first dispose of those. There is 
one by Shri Samanta; does the h�n. 
Member propose to move that? 

Shrl S. C. Samanta (Tamluk): I: 
beg to move: 

"That the Bill be referred t,:, 
a Select Committee consisting 
of Shri D. C. Sharma; Shri Ful
sinhji B. Dabhi, Shri G. H. 
Deshpande, Sbri T. S. Avinasbi
lingam Cliettiar, Sbri Shree Na-. 
rayan Das, Shri Resham Lal 
Jangde, Pandit Cbatur Narain 
Malviya, Shri C. P. Mathew� 
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[Shri S. C. Samanta] 
Shri N. C. Laskar, Sb.ri Durga 
Charan Banerjee, Dr. Ram 
Subhag Singh, Sri Krishna 
Chandra, Shri B. H, Khardekar, 
Shri H. N. Mukerjee, Shri N. C. 
Chatterjee, Shri N. B. Chow
dhury, Pandit Thakur Das Bhar
gava, Shri C. R. Basappa, Shri 
Sarangadhar Das, Dr. Lanka 
Sundararn, Shri Krishnacharya 
Joshi, Dr. Mono Mohon Das, 
Shrimati Ganga Devi, Shri 
Subodh Hasda, and the Mover 
with instructions to report on 
the first day of the next Session 
of Lok Sabha." 

Mr, Deputy-Speaker: May I put 
·,this question whether the hon. Mem
ber has got the consent of the hon. 

..Members mentioned therein? 

Shri S. C. Samanta: Yes, Sir. 

Mr. Deputy-Speaker: Also of Shri 
H. N. Mukerjee? 

Shri S. C. Samanta: Yes, Sir. 

Mr. Deputy-Speaker: And also of 
Dr. M. M. Das? 

Dr. M. M. Das: No, Sir. I am 
sorry I have not been consulted, but 
I have nothing to complain. 

Mr. Deputy-Speaker. Is he going 
·to accept it? 

Dr. M. M. Das: No, Sir. 

Shri S. C. Samanta: The hon. 
Minister, while moving the Bill, has 
himself ;;dmitted that the Bill is of 
great importance. It is really so. 

'The indian Institute of Technology, 
Kharagpur, which has been establi

.shed, will be followed by three such 
institutions in the country. When 
we are going to frame the Act for 
this Institute, necessarily we have to 
look to the three other institutions 
which will come up, Therefore, the 
·things that are contained in this Bill 
should be scrutinised and we can
not come to a decision within the 
four or five hours allotted to us for 
.its discussion. 

!\Ir. Deputy-Speaker: It is only 
three hours. 

Shri K. K. Basu: Proportionate\y 
he should cut short his speech. 

Mr. Deputy-Speaker: That is whll.t 
I meant. 

Shri S. C. Samanta: Universny 
Bills were passed in this House oe
fore and all of them were referred 
to a Select Committee, the only ex
ception being in the case of the 
Indian Medical Council Bill. But 
we know and the members of the 
Rajya Sabha know how we spent 
time over it. Although there was 
time fixed for it, · we had 
to take more time over its discussion 
and there was so much opposition to 
the Bill at that time . 

For the good passage of the Bill I 
would request the House and the hon. 
Minister to accept my motion for 
reference to Select Committee, so that 
we will be able to think over the 
clauses of the Bill and come to a 
decision, which will be an effective 
guide for the future Acts that will 

come up when the other institutions 
come into existence. 

There are so many things mention
ed in the Indian Medical Council Act. 
This Bill is not similar to the Indian 
Medical Council Act. Here we are pro
viding for a Board. The Board will 

be constituted, then there will be an 
Academic Council, Finance Committee, 
etc. TRere might be difference of 
opinion on the functions of those 
bodies, and therefore these things 
should be scrutinised calmly, and not 
within three hours, which is the time 
allotted now, as it will be a hurried 
decision. Under the circumstances I 
expect that the House and Govern
ment will accept my motion to refer 
the Bill to the Select Committee. 

Mr. Deputy-Speaker: Amendment 
moved: 

"That the Bill be referred to a 
Select Committee consisting of 
Shri D. C. Sharma, Shri Fulsinhji 
B. Dabhi, Shri G. H. Deshpande, 
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Shri T. S. Avinashilingam Chet
tiar, Shri Shree Narayan Das, Shri 
Resham Lal Jangde, Pandit Chatur 
Narain Malv.iya, Shri C. P. 
Mathew, Shri N. C. Laskar, Shri 
Duua Charan Banerjee, Dr. Ram 
Subhai Sineh, . Shri Krishna 
Chandra, Shri B. H. Khardekar, 
Shri H. N. Mukerjee, Shri N." C. 
Chatterjee, Shri N. B. Chowdhury, 
Pandit Thakur Das Bhargava, 
Shri C. R. Basappa, Shri Saranga
dhar Das, Dr. Lanka Sundaram, 
Shri Krishnacharya Joshi, Dr. 
Mono Mohon Das, Shrimati Ganga 
Devi, Shri Subbdh Hasda, and the 

Mover with instructions to report 
on the first day of the next session 
of Lok Sabha.' 
This amendment and the original 

motion are both before the House for 
discussion. 

Shri D. C. Sharma's amendment 
also refers to the same thing, that is, 
reference to the Select Committee, 
and that is almost covered by this. 
He has not, however, submitted the 
list of Members of the Select Com
mittee in respect of his motion. 

Shrl D. C. Sharma (Hoshiarpur): I 
have got the list with me. 

Mr. Depaty-Speaker: He carnot 
keep the list with himself; he has to 
supply one copy at the Table; he has 
not done it. I find he has not object
ed to his inclusion in the previous 
Select Committee referred to by the 
other hon. Member. Therefore, he 
cannot move his amendment now, but 
I will give him an opportunity to 
speak now on this motion. 

Shrl D. C. Sharma: At the very 
outset, I pay my homage to the leaders 
of the Freedom Movement in the dis
trict of Midnapore who fought valian
tly for the national cause and in whose 
district this sanctuary, to use the 
words of my learned friend, Dr. 
M . .M. Das. of the Goddess of Learn
ing is going to be located. 

Mr. Depaty.Speaker: Going to be? 
Shri D. C. Sharma: I am afraid 

that though this is going to be a 
��.':1�!!!,&rY of a Goddess the Goddesss 

is not going to have much freedom 
either of thought or of movement or of 
development or of growth. I am using 
this word in a non-technical, non-the
ological sense. This goddess is going to 
be a fettered and chained goddess, 
and I will give you my reasons for 
saying so. 

In the Bill I find all the blueprints 
of a University, and I am very happy 
that in India, where we have Sanskrit 
Universities or Science Universities, 
we are also going to have a Technolo
gical University. I welcome this 
Bill on that score. But this 
University, which is going to produce 
men of vision and courage capable of 
infusing a new life into this country, 
is going to be administered as a 
Department of the Central Ministry of 
Education, about which I do not smart 
to make any observations. You are 
eoing to have a new outlook so far as 
eudcation in this country is concerned, 
a way which, I would say, is not in 
keeping· with the spirit of the Bill. 
What do I find in the Bill? We are 
going to have a Visitor and that Visitor 
is going to be nominated by_ the 
President of lndiL 

start M. S. Gmupadaswamy · (My
sore> : The President himself is the 
Visitor according to the Bill. 

Shrt D. C. Sharma: I am sorry. The 
President is going to be the Visitor 
and I thinlf; this is what is done in the 
case of big.'J,1niversities. It is going to 
have an �emic Council. a Board 
of Governors. a Deputy Director and 
in fact all the parapahernalia of a 
first-rate University. ot course, the 
bodies that are going to make up this 
Institute are being called by different 
n:arnes. The head of a University 
is generally called by the name of 
Vice-Chancellor, and here he is called 
by the name of Chairman; there are so 
many things like this. But I find that 
in this body the element of election 
has been ignored altogether. The 
whole work is going to be done on 
the basis of nomination. T'ne President 
will nominate some per.;ons and these 
persons will be able to nominate 
others. I think this kind of . set-up 
is unthought of in a democratic coun
try wee µ1cua. 
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We have the Delhi University; we 
have the Allgarh University, They 
are Central universities. I am not 
talking of other State universities.· In 
·these two universities, we have a very 
happy combination of the elective 
principle and also the principle of 
nomination. But, in this institution, 
the whole thing is going to be a nomi
nated affair, from top to bottom. You 
will ask me: 'What is the difficulty or 
danger?' The danger is that this insti
tution will lose touch with the living 
currents of our national life and the 
urges of our public life. It may not be 
possible for it to keep itself well in
formed about the needs and the neces
sities of the situation. The elective 
method has its faults and drawbacks 
but I can assure you that the elected 
persons are very sensitive and alive 
to the demands of the public. Here, 
we are going to create an institution 
which is going to be a kind of ivory 
tower of technical education where all 
the things are going to be done by 
those persons who may be eminent 
and great in their own fields, but who 
are going to be far removed from 
the current of p•1blic life. 'Ibis will 
not make for the healthy growth of 
any institution; it will sap the vitality 
of any institution. This will be an 
institution-pale, anaemic and almost 
bloodless. So, the principle of election 
should be introduced here. 

It may be said that we are goine to 
have two Members of Parliament
one to be elected from the Lok Sabha 
and the other from the- Rajya Sabha. 
This is a very tardy and grudgine 
recognition of election. I want a full
fledged recognition of the election 
principle. 

On page 5 is given the composition 
of the board I find that no provision 
has been made for the inclusion of 
persons who have technical know-
ledge. We do not want a 
board only for administrative 
purpose . . :_ We want to have a board 
which should have technical compe
tence and fitness. Nothing like that 
has ·'been done here. The constitu-

tion of the board needs an entirely 
new approa�h. 

I now come to clause 7 of this Bill. 
It says that the Institute shall be open 
to persons of either sex; and of what
ever race, creed, caste, etc. It Is ve?' 
good and unexceptionable. But, we m 
Inma have develop¢ a new disease-
that is the disease of regionalism, ter
ritorialism and provincialism. The ins
titution may be located in Bengal or 
Punjab or Gujarat or Maharashtra 
but it should be put down very speci
fically that there should be no discri
mination as regards the territorial 
habitation Qf any person. 

Dr. M. M. Du: May I inform the 
hon. Member that there is that stipu
lation already? We have done it. 
There is no discrimination. Admissions 
are made purely on merit. 

Shri D. C. Sharma: I know that. 

Mr. J>epaty.Speaker: The hon. 
'Member wants provision to be made. 

Start D. C. Sharma: I was talking in 
the context of our present-day life, 
through which we are passing these 
days. Why have you said that there 
should be no discrimination on caste, 
etc. while it is there · in the Constitu
tion already? Why have you brought 
this in here? It is brought in, in order 
to safeguard the institutfon against any 
kind of abuse. That is why I say that 
this disease bas developed. We 
are suffering from the disease of 
regionalism and provincialism. You 
must recognise the disease; otherwise 
it cannot be cured. There should be a 
provision made here to that effect. I 
do not say that any discrimination has 
been practised so far. I will be the 
last person to say SQ, But, there should 
be this safeguard for the future in 
the light of what is happening today 
all round. 

The hon. Mover should have told us 
what provision for research is goine 
to be made here. He has given us 
a very faint idea of the �arch that 
is being carried on. In India today 



4455 Indian Institute of 25 AUGUST 1956 Technolo1111 (Kharagpur) �56 
Bill 

there is a great deal of research 
going on in technological institutions. 
I would ask him to specify what kind 
of research will be dQlle here and what 
part of the money will be allotted for 
the purpose' of research? That is very 
important. Any college will get up 
and say that it imparts instruction 
and gives facilities for research. In a 
technological university or institution 

· of this kind, we mus\ have a definite 
provision for this purpose. Otherwise, 
it will remain a thing which is to be 
found in the prospectus of the univer
sity but not in the annual report of 
that university. I know how research 
is being neglected in some universities. 
It is because it is not made a part of 
the ordinance. 

Let us take these academic councils. 
Who are going to be the members of 
the Academic Council here? In 
science we know what is called 'in• · 
breeding.' The director, the deputy 
director and the registrar are the 
members. Then, there are 'such other 
members of the staff as may be laid 
down fn the Statutes'. I feel that this 
will suffer from stagnation, if you do 
not have some persons from other 
universities also. They will bring 
some fresh knowledge and they will 
CQme then to learn and also to teach. 
A3 at present, it is so self-contained 
that there is no room for freshness 
or grow1b.. 

There is then the finance committee. 
Who are its members? The members 
are: two persona nominated by the 
Central Government. one person by 
the Board and then, the director. It 
is coin& to mana,e the entire finances 
of the Institute. There is not a single 
professor here. Here Js my friend, 
Shri Tripathi, who will say that the 
workers should be associated with the 
manaiernent of industries at every 
level. But here is this fb;ance com
mittee. and the professors are going to 
be kept out of it. Professors will be 
teaching and the committee will be 
mana,ing the .finances! The east is 
east and the ·west is west and the two 
shall never meet. This is a very out
moded suggestion. This defect should 
be rstified 

Then, look at the provision m clause 
22 (2). It says: 

"All moneys credited to the 
Fund shall be deposited in such 
Banks or invested in such manner 
as the Institute may, with the ap
proval of the Central Govern
ment, decide.'' 

I cannot understand the significance 
of the word "invested" here. Are we 
going to have some State corporation 
for trading purposes? Are we going 
to have some kind of stock-exchance 
thing? No. I do not understand the 
use of the word "invested" here. After 
all, this institute is not going to be a 
commercial institute; this is not going 
to be a trading institute. I say, this 
word smacks of some thing �h 
jars on me as a humble teacher. I 
think this word should be taken away 
from it. 

Again, look at the provisions for the 
Selection Committee. There will be 
Selection Committees for the appoint
ment of teachers. I am happy because 
there will not be any favouritism so 
far as the appointment of teachers is 
concerned. But again, these Selection 
Committees will be entirely a domestic 
affair. Since they will be only a 
domestic affair, I think they will not 
function properly. For instance, if 
you want to have an appointment 
carrying Rs. 1500 the Board will 
appoint a Committee. If you want to 
have an appointment carryine emolu
ments of Rs. 350 or over but less than 
Rs. 1500, again there will be an ap
pointment · committee and in other 
cases the appointments will be made 
by the Director. I would say, if you 
want to. have your appointments made 
in a fair and straightforward manner, 
you must associate some eminent 
persons for the choice ot'·the richt 
persons. Unless you do so, I think it 
will not coinmand the confidence of 
the public. 

As was said by the hon. Deputy 
Minister in the beg:inninc, it is a thing 
of national importance. I agree some
thine new is beinc done. In Free 
llndla today a Technolocical University 
is going to be founded. Why don"t 
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you call it by the �t name: Why 
do you call it the Indian Institute �f 
Technology? Why don't you call 1t 
the Indian University of Technoloil'.! 
Of course, you are having four insti
tutes. Why do you accept the Ameri
can model or the model of some other 
country? Give the right thing the 
right name. Of course, you are not 
,iving the . right name while you have 

· got the right thing. But you are. 
going to administer It in a way which 
I do not think to be proper. 1 would 
therefore suggest that you give it the 
right kind of admjnjstration. 

I would also say that you should 
not make it only a kind of island to 
which there cannot be any access. 1 
would say that more and more emi
nent persons, educationists, technolo
gists, engineers, architects and all 
these persona should be associated, 
because, unless you do so this insti
tute will become, I should say, an ins
titute which will not fulfil those 
dreams which are cherished about it 
by all of us. 

Shri N. B. ChowdhurJ: �- Depu
ty-Speaker, Sir we are glad that the 
Indian Institute of Technology 
(Kharagpur) Bill, 1956 has been 
brought before this House. There is 
a classic saying that the blood of 
the martyr, ls the seed of the church. 
It is in the fitness of things that 
after the attainment of independence 
the nation will do honour to this 
district in which the people have 
laid down their lives in the strug- · 
gle tor freedom more than any 
other district in India. But I must 
point out, so far as the selection of 
the site is concenied. to certain Mem
bers who have already spoken, that 
this place has been chosen not only 
because it is in a district which was 
famous for its struggle for freedom, 
because it .is a district to which be
long a _martyr like Shahid Khudi
ram Basu and a man of learning, 
the father of modem Benpli Ii� 
rature, Pandit lshwara Charic$ra 
Vidyasagar, but alao becaute of the 
fact that it is a · central place In the 

eastern region. Already referenCi!' 
has b'!en made to the Sarkar Com· . 
mittee and it is in accordance witb 
the recommendations of that Com
mittee that th.is site has been selec
ted. There. were to be 4 regional 
Institutions in India and so fat' as 
the eastern region is concerned. 
-which comprises not only Bencal but 
Assam. Orissa, Tripura, Manipur and 
.also Bihar, this place, K.haragpur, 
about 70 miles from Calcutta is cen
trally situated. if you take into ac
count on one side Manipur, Tripura 
Mid Orissa and Bihar on the other. 
That fact also should be borne in 
mind. 

Sir, ' in the context of planning in 
this vast country of ours with tre-. 
mendous potential resources and 
man-power, the problem of scientific 
man,power is one which needs ur
eent solution. But it is admitted en 
all hands that the facilities for hig
her technical education, or researches 
far too inadequate. Only a few, days 
back Professor Mahalanobis, Adviser 
to Planning Commission and also Di
rector of the Indian Statistical Insti
tute, said before a conference of the 
Institute of Encineers in Calcutta 
that there is only about 40,000 tech
nical personnel in India now and 
the country is short of technical 
personnel. He has pointed out in 
this connection that America has got 
about 6 lakhs. We know that a 
country like Soviet Union is produc
inc engineers at a rate which has 
raised an alarm even in the United 
States of America. So, in this con
text of planned reconstruction of our 
country, it is very necessary that we 
should. pay adequate attention to 
this fact. 

In this connection I shall quote a 
few lines from the Report of the 
Scientific Man-power Committee. 

Sbri K. C. 8odh.la: Sil', I rise on 
a point of order. I want to know 
whether we are speakinc on the 
motion for reference to the Select 
Committee or we are . . . . .  . 
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Mr. Deputy-Speaker: Both are be
fore the House. There is no ques
tion of any point of order. 

Shri N. B. Chowdllart: Dr. S S. 
Bhatnagar, Chairman of the Scien°Utlc 
Man-power Co111D1ittee in his report 
submitted in 1949 says: 

"We have examined the whole 
question of Scientific Man-power, 
its present and future in all its 
bearings and have to observe 
that the present position is any
thing but satisfactory. Sudll· a 
�tate of affairs is doubjy unfor
iunate at the present stage which 
might be conSidered crucial in 
the history of the country. If 
�teps are not taken with a sense 
of. urgency to develop the train
ing and research facilities on a 
scale commensurate with the 
needs of the country, the situa
tion may well become past re
medy." 

After such cbservations have been 
·,.made by iw less a person than Dr. 

Bhatnagar, what has actually been 
done? In the First Five Year Plan 
it was stated that efforts will be 
made io establish the regional insti
tutes and abo to increase the num
ber of research workers. Certain , 
ftgures are quoted, on page 549 of 
the First Five Year Plan. After 
pointing out what progress has been 
made during the period from 1947 
to 1951, it says: 

.,> "Almost all the above deve-
lopment has taken place in the 
basic courses and specialised 
courses liave not received due 
attention." 

It also says that facilities for post
craduate studies and research are 
ftTY inadequate. 

Dr. !II. M. Dais: Is the hon Mem
ber quoting froin the Draft· First 
Five Year Plan! 

8.bri N. B. Cllowclllar:,: The final 
Plan as adopted by this House. 

., Dr. nil. M. Das: You are not givinc 
t!ie results of the First Five Year 

Plan. That position was at the beg
inning of the First Five Year Plan. 

Sliii N. Ii. PhowlDlilr:,: Sir, ihat 
clarifies my position. After this, what 
resuit has been achieved is the point 
I am coming to. As regards the re
sult about which the hon. Deputy 
Minister has made an el)quiry, I .shall· 
only quote fsom .the Second Five 
Year Plan where there are observa
tions with regard to the achieve
ments. In paragraph 34 on page 51� 
in . the chapter dealing with this as
pect of technical education it is 
said: 

"Despite the !<w.ps taken during 
the first five year plan, on ac
count of the large demand for 

technical personnel whkh will 
arise in the <"oming years, con
sici'eraole expansion of teclini
cal educatfori is now imperative. 
During the past two or three 
years increasing attention bas 
been given to t')JruminJ for man
power. Generally, jt· . will be be
yond the capadty or' the majority 
of existing instltl:tiohs to admit 
a much larger number of students 
for training than they do at pre
sent and at the same time main
tain proper �tandards." 

As reprds t!1e Kharagpur Insti
tute, the Plan says-

"In the cour!<e of the second 
pll\Jl the India:i 1,;�tltute of Tecb
noiogy, Khara,:pur will be fully 
developed for :inder-graduate 
and post-graduate studies. · Post
graduate courses and research in 
engineering and technology at 
other sel!cted centres will a1So be 
organised." 
The plan, however, says-

"Despite the advance milde in 
the first pla.'l, �he requi.relnfflts 
:for engineering and tecbnoloii
caJ personnel ,,,m be on a scale 
exceeding the capacity of exist
ing institutions." 
I would in. thls connection also like 

to read. a few sentences from the Re
port . of 

. . the
, 

Engineering Personnel 
Cotiurilttee which has just reaclied 
us. 
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"Central Ministries and State 
Governments had indicated com
paratively heav�· demands in the 
initial years ol the second five 
year plan . . . .  " 

l'hey are riot ,,ble t,) cope with the 
demand. 

In the face ·.>f all tilese facts, we 
wonder how Government could not 
provide for the other regional insti
tutes. We are proud d the fact I.hat 
in the district of Midnapur, to which 
I belong, one Institute has been estab
lished and steps JIJ'e being taken for 
its proper development. It is antici
pated that there will be proVJS1on 
according to the Second Five Year 
Plan, for the study of some 1,200 under
graduate students and about 600 stu
!lents for post-graduate and research 
work. But unle;;s the other regional 
institutes are established, according 
to the recommendations of the Sarkar 
Committee early, you will not be in 
a position to cope with the demand 
for technical personnel in India. The 
report of the Scientific Man-power 
Committee was submitted in 1949. 
Then there was no talk of a socialist 
pattern, or rapid industrialisation of 
India. After that our ideas have 
changed. We want more rapid pro
gress, rapid industrialisation. In this 
context it is very necessary that other 
regional Institutes should a1ao be -
tablished, particularly because of the 
fact that most of these committees 
have laid emphasis on regional de
velopment, regional employment, and 
such other matten. , 

We have recently heard that some
thing is being done with regard to 
the startin« of an institute in the 
Western region. But there is also the 
S?uthem region and the Northern 
region and early steps should be 
taken to provide those regions with 
institutes. But unfortunately we find 
no specific mention of other regional 
institutes in the' Plan. There is men
tion �f the necessity of ·more techni
cal personnel and ·the difllcultles 
which Government are facina for lack 
of them. 

I must also point out that along 
with this, while we have got en,ineen 
and technical personnel, there are 
difficulties about the employment of 
these people. With reeard to this 
question the Report of the Enzjneer
inc Personnel Committee says: 

Dr. M. M. Du: May I interrupt for 
a moment? What about the recom
mendation that has been made by 
the Eneineerine Personnel Commit
tee to make up this deficiency? 

Sbri N. B. CJIOWdbury: They have 
recommended that there should be 
expansion of the existine institutions. 
Government should also take steps 
to up-uade other engineering .colle
ges and establish new ones. That is 
the recommendation of the Engine
ering P.ersonnel Committee. Some
thing to this effect has also been said 
by the Scientific Man-power C4m
mittee and also in the second Five 
Year Plan. Referring to this matter 
the Report of the Engineering Per
sonnel Committee however says-

"We have reasons to believe 
that In most cases, thue engineers 
do get suitably placed sooner 
or later". . . . ''This is not to 
suggest that there are no cases of 
maladjustment." 

This is a defect for which we have 
to find a remedy. We know that there 
Is not su111cient coordination between 
the universities and the technical in
stitutes. So, a recommendation bu 
been made In this report that there 
should be attempts to have bettet· 
coordination between the Universiti
es and the technical institutions. U 
you want to encourage 1advanced 
studies, you should provide the 
necessary incentives and concession.I. 
There should be a larger number of 
scholarships so far as students golna 
in for higher scientific studies are con
ceme<L We know that the Calcutta 
University is not in a position to ac
t.'Ommodate the students coming for 
sc1ent1ftc education. This � there 
was trouble in Calcutta when stu-
d.ents orcanlaed conferences and,i:.-meetlngs, because the-.r could not pt 
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themselves admitted. It ls not a cue 
ot students not securing good marks. 
'lbere were ·students who bad secur
ed honours and distinctions. But they 
could not get admissions. 'lbat diffi
culty Is there with regard generally 
to advance scientific education. Only 
after equipping themselves with a 
degree or · advanced theoretical scien
tific education, or some sort of re
search can they go for post-graduate 
studies to an institute like the Kbang
pur Institute. This aspect has to be 
borne in mind. Up till now some of 
the colleges used to provide for 
science courses at night. But these 
have been· stopped. Unless something 
is done to · remedy this situation, how 
can you cope with the growing de
mand for technical personnel. 

I may in this connection be permit
ted to quote a few figures from the 
Plan itself. According to their · estl• 
mate by 1958-59 the number of. stu
dents for degree or equivalen, ONno 
es would be 4,600; for diploma 
courses the nwnber of students wlU 
be 5,220. If this ls their estimate � 
even in 1958 we shall be short of. 
technical personnel. i\ccording to the 
estimate of the Engineering Person
nel Committee even in 1960-61 there 
will be a short-supply of 1,800 gradu
ates and 8000 diploma-holders. So, 
we have to consider this problem of 
scientific man-power in the light of 
this estimete. At the same time we 
find that while there are actually 

"these shortaees, so far as the emplo-
yees of the Damodar Valley Corpora
tion are concerned, technical person
nel like mechanics, drivers and elec
tricians, are facing retrenchment, are 
going to be retrenched. This is be
cause of lack of coordination and pro
per planning. In the Report of the 
Engineering Personnel Committee 
they have quoted ·certain reports 
from the USSR. 

"We recommend in this con
nection the procedure followed in 
the U.S.S.R. where it is reported 
that even before the construction 
of a new facto'!', the requirements

t,
, 

of the technical personnel at ·'. 
different levels are carefully as-

sessed and recruitment made out 
of the students from training in
stitutes". 
So, if you are plan,ung for man

power, you have to take a long- range 
view of things, and there should be 
proper co-ordination between the 
training institutes and the employiog 
departments, whether it is the Nation
al Construction Corporation or th2 
Irrigation and Power Ministry or 
the Communications Ministry or tbe 
Defence Ministry. If a proper co-ordi
nation ls made and a lone-range 
planning is resorted to, there would 
be a smooth flow of personnel from 
the institutes to the places of employ
ment, to the factories and the indus
tries. That aspect should also be 
bOrne in mind by the Planning Min
istry in respect of institutes for hieb
er technological education. 

Then I come to the question of 
teachers. Accordin& to certain provi
s:ions of this Bill, the salaries and the 
conditions of service of the teachers 
will be determined by the eovem
ing body, and as far as the selection 
of employees ls concerned, there wj.ll 
be certain committees whlch would 
determine the scales of pay ahd 
qualifications of the candidates. In 
this connection, the following obser
vation has been made at page 16 of 
the Engineering Personnel Commit
tee's report: 

"The pay and prospects held 
out by educational authorities do 
not match the offers made by 
Government and industry to train
ed engineers and as a result, men 
of calibre are diverted away from 
universities. It has been noticed 
during the last few years that 
fresh engineering gradwites who 
join teaching institutions leave 
for better posts after two or three 
years." 
Furthitr on, the report says: 

,· "We, therefore, recommend that 
·., service . '�#,l)ditions for teaching 
· ·'staff irl 'etigineering institutions 

-�.J!t.�b':i'bu1th_t. ·nk ·1!81" with those ob-
" · · ' ·'fu;11li\14 frt' e:.:ecutive positions 

"i:h'ifl0!i Gi.>��,�n?ni'nt". � 
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So, unless this is done, you cannot 
attract talented persons to the post 
of instructors and teachers in the in
stitutes for hither technology. These 
are not ordinary . institutions. You 
have to bear in mind that unless you 
get ·the most qualified and best avail
able persons for . teaching in such in
stitutions, Y.ou cannot produce the 
results you expect out of them. 

In th.is connectio11, I must say that 
even in �e ir\terim report of t.'1e 
�ientific llhn-Po'\Ver Committee, t.'te 
Secretary, 'Slitj S. :ii, Sen GUPta, 
stated that they were co� to rec
ruit a team to be sent outside, to 
Europe and America, which would 
�eci-uit able persons for certain key 
posts. They were also approaching 
the Service Commissions for recruit
ing suitable men. But several years 
have passed Certajn professors from 
forei&n ·countries also came to work 
iii this institute. "Some of them left · 
for various re�ns. some of which 
were peculiar. �ut then, what clo we 
find today? There is a complaint by 
tiie students of this institute that the 
teachers are not al:ways the type of 
teachers that they need in such 311 
institute. So, there should be no 
cause for �omplaint on this score. 
� quoted from the report of the Ex
pert Committee, I would say that un
less you offer them proper and rea
sonable terms, you cannot attract 
talented people for work in such in-
stitutes., · 

As regards employees, there is a 
provision wider clause 5 that as soon 
as this institute is declared as an in
stitute of national importance, the 
authorities can alter the conditions of 
service of tlie employees with the 
permission of the Visitor. In this 
connection, t have tabled certain 
amendments which I would elaborate 
when the clause-by-clau,e contidera
tion COJJJ.es up. At th.ii stage; I would 
lllte to point out that Uaere ll)o,,ld be 
a· �tee · th!!.t the employees·· are 
noi advenel,y a1tected as • N!liilt of 
du: � in � .luatlon ot ,taus 
of the institute. We do not a,e,:t 

that the Government will move in a 
direction ·which will affect the em
ployees. 

I may here point out that I have 
received several representations tram 
low-paid employees of this institttte, 
eq,ecially the laboratory helpers and 
other staff, that they � not recoe
nised as skilled staff. They have 
either passed tlie intermediate exami
nations or they are matriculates, and 
they are helping the professors and 
demonstrators. The complaint is that 
they are not recognised as skilled 
persons and that they are 'not given 
the pay allowed for skilled persons. 
These grievances of the low-paid 
employees should also be looked into 
when you declare this institute as one 
of national importance, and rightly 
so. You have certainly to take into 
account the service conditions of the 
pe�ons there. As regards the pro
!�.cl; l 9ave already said that their 
.c1¥dibifn·· also should be looked into .. ,. 
;:;i,.oi 

��-
I come to the position of tbe 

,nuaen.,. There are many meritori
ous students who cannot join such an 
Institute and have higher education 
simply because· of their poverty. So, 
there should be ·a large number of 
scholarsqips. If you do not make a 
provision in this reagrd, you cannot 
get a sufficient number of technically 
qualified persons from among the 
lower strata of society. When you 
h.l!ve announced a socialist pattern 
o1 society you must bear this aspect' 
aiso in mind. 

The tuition fee is very high and 
it should � reduced. As regards the 
hostel facilities and other · amenities, 
iliere is a· complaint. I would, there-. 
fore, request the Government to see 
to it that· the students who come in 
for higher education and research in 
an institute of national Importance 
should not have an occuio11 to make 
a cowpliwn,t of �is nl!lure. 

.f'�lly, I �y �4it out �t al- .• 

= ;!:J:u{: �:
e

.:�:. 'r== 
te#�e ���Y �tii��eq-1t· bu 
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worked for some five years now
there is ureent need for the estab
lishment of other similar institutes 
in the other regions. There bas to be 
an institute in the southern reeion, 
one in the northern region and an
other in the western region. U the 
Government is very keen on deve
loping higher technical education to 
meet our demand for scientific peo
ple; then, it is essential that. at this 
stage the Government should take 
immediate steps to see that there is 
no further delay so far as the estab
lishment of these institutes is con
cerned. With these y,,ords, I expreu 
:µiy satisfaction at the fact that this 
institute, in accordance with the pro
visions of entry 64 of the Union List 
given in the Seventh Schedule of the 
Constitution, is going to be declar
ed an institute of national impor
tance. But, at the same tjme, I have 
to say a few words with regard to 
the question of regionalism which 
has been raised by Shri D. C. 
Sharma. I know that there is already 
.an extc'Cutive order which was passed 
sometime back, according to which 
students from other regions can come 
and have some extra facilities for 
receiving education in this institute. 
Such a provision. is already there. 
But, according to the recommenda
.tions of some of the Committees that 
went into the matter earlier, there 
should be some sort of restriction so 
far as the other regions are concern
.eel, f!)r, the Government propose to 
establish one institute in .each of 
1be remaining regior{s. Of course, so 
long there is no regional institute, 
there should be scope for peopM to 
=me from all over India to this insti
tute, but taking into account the 
.special needs of a particular repon; 
it was felt by several Committees 
t!lat there should be a movement for 
promotine hie):ler technoloei!:al stµdl
es through the establishment of an in
stitution in ea.ch region. Even the 
l:neineering Persolll)el Conunitl!!e 
has stated that in view of. the fact 
that we &J"e eoin1 to provide for 
techni�. education ��11,fh ,�e 
mother-tongue, it is b�t �� �t 
�e stud\!P,ts comine from a putlcu1ar 
�� w1U !m4 It' more �talile to 

receive their technical education in 
an institute which is establiabed in 
their own .re1ion. With Uieiie obeer
vatians, I support the Bill and I hope 
that some of the provisions which are 
rather objectionable will be removed 
by acceptine certain amendments. 
3 P.M. 

SJ,.ri C. R. Naruimha.a: Enough 
bas been sf,iA about the importance 
of this measure and also about the 
way in which the Kharagpur insti
tute deserves to be declared an insti
tuion of national importance. But, 
after listening to the glowing tribut
es, I am tempted to express my 
regret that the southern reeional in
stitute has not yet been start.eel. The 
Member on the other side rightly in
"isted that this institute should be 
quickly started. The Government of 
India may say that the delay was due 
to the faults of the States; it is a 
very easy way of disposing of the 
matter. 

Regional institutions were visualis
ed even during the first Five year 
Plan. We all know that technical 
education means a period of 5 to 10 
years; and so, the first trained man 
may come only after ten years. A 
person of post-graduate knowled&e 
may start servin& the country only 
after 8 or 9 years. In this context, the 
delay is really not pardonable. To 
simply shift the blame to the State 
Governments is not the ri&ht way to 
deal with the matter. ·To go about the 
variou.s States sayi.n&, "What will 
you eive for this institution-land or 
money?" to go about bar1aining like 
that is not at all proper. It is 
the duty of the Central Gov
ernment to straieht away start 
the specified number of re&ional 
institutions �cl then awajt Ule CQ
operation of the State Governments 
.later. Instead, they have acted in a 
topsy-turvy manner and that is one 
of the reasons for the delay in the 
startine of recional institutions. 
Otbetw.lse, I really do not •m�
atand wta:, ·they were not startl!d In 
1be Arst· Fiff·Y.-r Plan .iuelf . ..,... tor 
the · southern. institute, even no,, a 
loaitlon has beeB- more or i. 
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decided; but, I do not know bow long it 
will take to begin. The tempo should 
be increased and too much time 
should not be spent on gettini mone
tary, financial or other co-operation 
from the States. You should go ahead 
and leave it to the States to give 
such help as they feel · like giving. 
These institutions of national import
ance are the responsibility of the 
national Government, the Central 
Government; you should not wait for 
the States to join. Let the train 
march; the States can attach their 
wagons later. 

As far as the southern region is 
concerned, very big schemes are in 
the ofllng in the second ·Five Year 
Plan. There is a blg multi-purpose 
lignite project there; there is also 
the Bauxite project; all these mean 
mining and metallurgy. The Govern
ment of India have not moved quick
ly enough to see that knowledge in 
mining and metallurgy is imparted 
through special institutions in the 
south. There is a school of mining 
and metallurgy in Dhanbad and an
other in the Banaras University. But 
in the .southern region, where there is 
going to be great expansion in the 
field of mining and metallurgy, there· 
are no special institutions. In this 
context, some quick action is necessary 
and I take this opportunity to em
phasise that aspect also. 

In the Sta�ent of Objects and 
Reasons it is said that this is only 
the first in the chain of four hi&h
grade technical institutions and that 
three more are to b.. started. We 
kn.ow how · valuable the time of the 
Parliament is and we also know how 
difficult it is even for the Govern
ment to get their Bills included in the 
agenda and get them passed. If three 
or four institutions of this type are 

to be started, they also deserve to be 
declared as institutions of national 
importance, since they will all be 
practically like the Kharagpur insti
tute. They will also confer decrees 
etc., b!ut they cannot do this unless 
they get the status of a university, 
which they are likely to get if we 
declare them as institutions of nation-

al importance. So, in order that there 
may not be any waste of time of the 
House, I really think that Govern
ment would have done well to include 
a provision in this very Bill to dec
lare similar institutions that are 10-
ing to come hereafter to be of nation
al importance. I do not think draft
ing ability is not adequate enough to 
deal with the situation. 

Sbrl Mobluddln (Hyderabad City): 
May I know which are those three 
institutions? · 

Shri C. R. Narasimhan: I am only 
quoting from the Statement of Ob
jects and Reasons, which is part of 
the Bill; we are not dealing with 
anonymous things. It is said here: 

"This Institute is the ftrst . in 
the chain of four hich-grade 
technical institutions proposed to 
be started in the country . . ... " 
TheTefore, so far as we are con-

cerned, there are going to be four 
institutions and the . �egions are 
given.. 

Sbri llobiuddln: Is it proposed by 
the hon. Member · that we should in
clude the other three institutions also 
in this Bill? 

Shri C. a. Narasimllaa: That is my 
proposal 

llr. Depaty-Speakez: When we take 
up the amendments, we. will se.e �� 
ther that particular amendment is m 
order or not. During the general dis
cussion the hon. Member inay refer 
to•it. 

Sbri C. IL Narasimhan: I said that 
. the Bill should have been so drafted 

as to cover this particular institu
tion and the allied institutions also, 
which are part of the same. It is only 
a matter of drafting and I do not 
think the draftsmen will not rise 
equal to the occasion. According to my 
humble Jmowledge, I have given 
some amendments to meet the situ
ation. Maybe they are in order or 
not, but that will be decidep. at the 
!lppropriate time. 

Mr; Deputy-Speaker: Where the 
hon. Member has failed, perhaps no· 
bods might su·cceed. 
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. Slu1 C. R. Naruimhan: It is ftat
�ring to listen to the compliment; 
but I do not think it is really deserv
ed by me. Thu is, really a technical 
matter and it should be possible for 
the draftsmen to ftnd out whether 
there is any difficulty. In any case, 
without prejudice to my amendments, 
I would like to have an assurance 
from. the hon. Minister that this will 
be done if not now, at least at the ap
propriate stage; namely, to declart the 
coming institutions also to be insti
tutions of national importance. 

There is another minor point. It 
will be more appropriate for th" 
Lok Sabha to have two representa
tives in the · governing body, in.stead 
of one. I have nothing more to say. 

Sbrl T. B. Vlttal Rao: My task has 
become lighter, because Mr. Nara
simhan has preceded me. Mr. Nara
simhan is a member of the All
India Council o( Tecl:mical Educatio:-. 
and he has given certain reasons 
for the delay in making progress 
in the matter of technical education. 
Now I feel that the entire res
ponsibility for this delay lies on 
the shoulders of • the Government, 
and they cannot escape shovinl! it on 
the All-lndijl Council of Technical 
Education. This institute at Kbarag
pur is one of the four higher tecl:mo
logical institutes which are going to 
be established. It is only proper that 
this institute should grow and develop 

• further in order to meet the techni • 
cal personnel requirements during 
the Plan period. I do not grudge that 
Kharagpur bas been selected, or 
West Bengal for that matter, for the 
location of the first higher technolo
gical institute. Looking to the gen
eral things, 80 per cent of the engi
neering industries in India are locat
ed in the eastern region, and nearly 
90 or 95 per cent of this 80 per cent 
is in West Bengal: Therefore, I have 
no grievance on that point. During 
the first Plan period, there was a 
sum of Rs. 23 crores alloca� for 
technical educl\tion. But, during that 
period only a sum of R.s. 14 crores 
bas been spent. It is not finance that 

Bill 
has been standing in the way. It is 
r,eally the Ministry of Education that. 
should be held responsible for this. 
delay. They may say that the techni
cal personnel or the best engineers 
were not available. During this parti
cular period, we have taken up huge
projects and w'e have completed some· 
of these projects. Have we failed to· 
complete any al these projects because· 
th.ere was dearth cif technical per
sonnel? Development ls going cm. 
Statistics prove that industrial pro-, 
duction and all these things are go� 
up. Tbe only thing that appears to· 
me is that there has not been that 
driving force with the Government 
of India. 

li you take into consideration the· 
various degree colleges in the vario\1$ 
regions, in the eastern region there
are only ten, in the western region 
H, in the southern region 21 and in 
the norhem region 11. Yet, we have· 
not made much progress. Due to the 
efforts of the United Nations, we are· 
going to have soon a higher technolo
gical institute at Bombay. I feel that 
the south is being neglected. Where 
there are 21 engineering colleges, you 
are not going to have a higher tech
nological institute which will really 
provide for research and other as
pects. Where will these graduates. 
from the 21 engineering colleges · go
to get . higher technical education? 
Th\!Y have to go to Kharagpur. Is 
that possible? It is not possible for· 
them. It is costly. The wherewithal 
is not there. When you take into· 
consideration the various enterprises, 
we have the Kolar gold fields which 
will produce annually Rs.· 5 crores· 
worth of gold.' We have ·the Singar
eni collieries in Hyderabad which·. 
produce annually 15 lakh tons. Dur
ing the second Plan period, they are· 
going to double the production and 
it is going to be 30 lakh tons. We 
have got the Neyveli project in the· 
south. There is an aluminium factory 
which is to come up in the public 
sector. From where are you going to 
provide technicill peTSonttel unless a 
higher technological institute is es
tabiished? Every time I put a ques
tion, the hon. Minister says, about the· 
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[Shri T. B. Vittal Rao] 
'SOUthern region, the matter is under 
con-sideration of a sub-committee of 
the All-India Council· for Technical 
Education. Then, it is said Ui,at they 
have recommended a site. Then it is 

said that it is under the considera
tion of the All-India Council of 
Technical Education. F°mally when 
:you come here, the Gove�ent 
:says that the institute for the 
-southern region will be established 
after the second half of the second 
Plan period Even then, I am doubt
ful because, so far, the Ministry has 
not initiated any action in this direc
tion. Why this lethargy? It I were 
to speak a little more strongly, you 
would dub me with chauvinism, paro
chialism or provincialism. Therefore 
.1 do not wa-nt to say much. I would 
only draw the attention of the Minis-

1:er to certain salient factors. 

Or. II. Ill. ·Du: Are you not going 
to hold back something for the half-
.an-hour debate? · 

Sbri T. B. Vlttal Rao: That is not 
going to be admitted. 

Mr. Deputy-Speaker: There is no 
half-an-hour debate on this subject. 
:The hon. Membe� might say now 
what he has to say there. 

Sllri T. B. ViUal Bao: Thank you 
·very much. I wish my colleague Shri 
Damodaran was here. He was the 
-Chairman of the selection .committee 
for both the engineering colleges · in 
Tamil Nad, the Coimbatore Engineer
ing co)lege and the Guin.dy Engineer
ing college. T)iere are 125 seats in the 
Cuindy Engineering college and 75 
seats in the Coimbatore Engineering 
college, 200 in all. About 1478 stu
dents applied. This for these two 
ceolleges only. The position is, the 

· applic:µits are H times more than the 
seats provid.ed. 

Shri A. M. Tbomu (Ernakulam) : 
Has anybody been taken from ouiaide 
the Tamil Nad? · 

Shrt T. B. VJl:tat ... : I do not 
know. This is the P'l!liU!ln in. two � 
of the 21 colleces. 1'le SIOlifilon · is 
still worse in other -� C)C!l• 

leges. We were asked to start a 
mining and metallurgical education 
in the Osmania Engineering collece, 
We have not been able to do that. 
We have had to postpone that. I 
only urge upon the Education :Minis
ter to kindly look into this and see 
that the other three institutes are 
started as quickly as possible. 

Formerly, in the AU-India Council 
of Technical Education, my organis
ation, the All-India Trade Union Con
gress used to be represented till 
1953. I do not know wpy, since 1953, 
they have not given any repiesenta
tion to our organisation. Even my 
party. the Communist Party is not 
represented in the All India Council 
of Technical Education. I have been 
absolutely denied any ·forum. The 
only forum that I have today to 
ventilate any griev�ce or to make 
any demand is· the Parliament. I do 
not know what · are the reasons fOI' 
not giving representation to our 
organisation which it enjoyed for 
nearly .6 or 7 years in the pa1t. 

These are the few points that I 
wanted to raise. I hope that they will 
receive th·e consideration of the 
Minister. Finally; I would like to 
make only one appeal to the Minister. 
Ti II such time as the other three in
stitutes come up, I would request that 
50 per cent. of the seat, in the 
Kharagpur institue be reserved for 
students of otller States. 

,;ft' �  •o � : 'lf��mf llll' '· 
'&!!'A i �  t $ arift' � ij � q� � 
it't ""'"� 1fT'!f'lf rof t � '1ft' � 9' 

W"° t I 1l1f �· � � � t 
. 
� �. ffl1" ll'T � � 
ffm � �lijj.,i(ijliJfl"'<.il � (�

��) � � liq  mf � t 
it· � � � � � j r.- fl'<Rt 
�� ff 'Cf � � �� 
(�) � ffl I 

4., � !ir,r � "'  ;ift ,r ,� .... 
1fl""P� • "n m'lfr d . ,  . 
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flt> � �  (�i'l'il ) �lfl° 
� ,  ���tm� 
� � (mffiiffl �) 
� �� m � 'lr.l"'l" 'llr.l'tl' .rir m  
imfi fflff t � � ""'" in 't"T 
� � , irt't � ii � �  
ffl�t � a) � � ;m;ra �  
(��) lli'T � t  I l'lfir-r 

·it lf(1,f ir.,fi ;;ft' If � 1lfT;r,ff � � � 
� � IR � � � a't;r � in- �  
� ffl � ffl � if 'ift  
-t��i(Tlr lfl �  I � "� 
�" � � � ffl ffl � tm 
t � lr4T � � tf'l'lvft ;;fr � � 
� � lliT � � AilfT 'l'T I  
� ,fl- �� � lliT � fl1IT'l'T I 
·� 'l'O" � � lliT � rm t  I 
� 1f iffi � � ;;rr,,.rr • f<F ll'T1r 
;;y"t qR � � i � � �  
� 1ft ;w,r.f � lliT � ;;rririrr 
� � I  

� � ,f(T, ,ffi A> lr4T irt 
� finf i � f'!i ;;(<l' <:ff W miJ i  
,mctlUt ii � t'f>i<'I <fot(I � rof 
'ffl1T' ;. <'f1f;' 1f6tl'1i fim i m qtr,f 
�•li'h1 � � � ri'1f I it �  j 
� w�i �� (�) ii �  
�mt� � ;i;t "1.ft� � 
� � � � � m m �  
� ri l � � � �  � t  
� 

·
� lf(1,f � . � � ;i;t 

•�lli'T� �  t q: �  
�+il?,'1:'t" ll>T � � (t f.nr< l!iW t I 

'{\T� tn i � ii n � m  
lf'ft�;iit � �t I IPl'.< � � W  
· it<r  � (T 'l1'T at it ffl mwrir 
� W � I ,W � � ii 'f)  
����� m l!l'l'!T'<f: 

t- � linn t � ..,.. �  .....,_ 
,ri" (qc1m.1fltfll) Ill( tM': .. t I 

� �� � \'14\i('<l�;H,j (�) 
iir m  ii � � � rm t : 

''The first Chairman, the first 
Director and the first members of 
the Board who shall be the per
sons appointed in this behalf by 
the Central Government, by noti
fication in the Official Gazette, and 
all persons, who may here'lfter 
become or be appointed as officers 
or members of the Board . . .  " 

� ;;i't � "�" llil � �  
rm t � � eftilm "lf 11ft inft t 
f'li m � � � �  1 1:fm 
(1W ii� .mm � t A> ffl ffl 
q il"I� � I � � � lffl11n' fl1rr 
t r 1fifi ;tt � ,m;r llft � � f'F �  
ffl ffl q � t � � mfir.r 
� 1m:  � � i  mlf �m �
� � '  

��,ifl� � � i � 
� t A> � 1IT(T \ 1J narffl pr t : 

The Institute shall have the follcwing 
powers: � 'l'Tiffl 1J � t : 

advancement of learning and 
dissemination of knowledge. 

�lf'l'li<'!mllil�ll°tll 
� i f'li w � ii fuR i �  
� it� �·� f.r,rr f� i 
� 11N � '1{I' � � I Im 
"l'!�f .... �,., q"f'li � (:flr.T 4iT( 
sm<) " lliT 1f � lf1f � � f'li � 
� "'11" � � ffl � Im: 
� � � I � lfT'(T if IJ11T q 
� � i � ii � pr t .f'li 
fir-r � � i  � �  � 
�. �fm IJ "'1t in- fcfff*l,jiij,\ 

· .,. .- If ftir1{ 11i1t � RA � 
·m:willlf•�t I � � (R{ IJ  
·�·-Wlff�t�qr 
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[tSfi �o ;to �i] 
� flt; fuR i ffl ffl �� 
'1(q; � � � � � �  

�ffl�ll'1foflf�� I 
� '!fro I) ii � � 'T'lf'l t 

flirw�iif.mktfl�i� 
ii � 'liT 'ltnrr fil;t{T ,lfTlJ1IT I � 
"1'IT � 1ft � 'T'lf'I t flf> n 'l'PT wn: 
w � 'liT 'lffil1I; �. t{T flf>m 
"'� �11-« � ffl � ffl � 
w ·� 'liT ittt ffif .mt.� -it flt; 
'ITU 1,( t )  i � (�) i 
� ;;rm � m w � ;i;)- � fi:m  
'ilTlf1IT I a) � � � � 
j fit; v4T a,i; -it w � 'liT � f1fw 
t � m « fil;m # W � 'lil ffif 
rnftt-itflf>IITTT "( O "'� 
,i � ;;rm � I lift W Sl1m lliT 
� w f1r.rT t f;;rn'q' w lAiT"( 'liT ffif 
�. m � AiwlT tm � m 'liT-f � 
1J oAT pl t � lf ;J(t,fi{T � ' I 

m: � 1ffiT t ij r.fflT t fil; 
W � lliT �  (�) W �
W<tiTAAn:�IW!il'ro�� 
� it � pr t :  

"The Visitor may appoint one or 
more persons to review the work 
and progress of the Institute and 
to hold enquiries into the affairs 
thereof and to r<.>port there on in 
such manner as the Visitor may 
direct." 

� � ir �  � m� t fii; 
� � 'fITT �r irift t flf> w �  
'lil � i � ii ��� 
�ef� 'liT � � � funt 
�. a) iro � � t At � �  'liT 
fu1i � i. m � � .tt �" '1ft' 
·� "11" ;;rrir f.f; m ii t{T.,. � ii llT 

'ffi �Hr ii�� i � � � 

ffl '3offl mli � � I q.n: � 
fil;t{T � a) � ffl � � i .naff iliT 
� � $r f.li" � � M  
� 'ti<: � t 1 � � 1ITT.T t ii  
��lfil��tflf>� � 
i <IR W� 'liT � '1iT ffl'lf 
� � � � � 'liT ffl 
llh:� "1't f� � m m � �  
���ilim. �fu'ttffl 
� imm � mli w � ii.  
ffl1R � 'liT � ff1fif; � � 
��fil;-�;w,r.r�lliT�¥ 
M � � � t m w �.'fit 
ll'1mr ii ffl f� � n«f � t I 

� � "11 � � �  
� � � t flf> � (m) lfiT 
f�(11fof.,f..fq ) wit �� 
lfiTRtfl � ! ffl 'llmr � �  
� � � i � � 'lil  
.r-fl{;T��iriftt I � � �  

� t m��f� i  
���{.��� 
t At wit m.r � � !lfA;. 

� �  (� fmlr) "' 
� « ffllff � � ;;Jr.t � 
� � f.f; ar,ft o1I> � �f'INt 1'[ I� 

'!'Tf.mi'k i; � lliT � � t;l'{'ffif 

ii "1r-l' � � t � � � � i  
�lftw�i.��mmir� 
'liT t(1li �. w SflliT"{ � "'  p 
ffi �' � "m<'r i:mn �m.r lfl"f> 

��i��f;,ro;>i!A'lil' 
� ifT,fT "1f� I q.n: � � « � 
�����mm�t: 
¢'IT � � �� "(ffl t ·� � 
'fU � � I  

qflf,;r,;�i�'liT�� 
,\niPlf ,l� � t m � �pr 
t fif: � tl!.o o ffl tfT ffl �T ..i\' 
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���m��rinrn� 
� � (��) *it � I  
1Xoo ll'T tXoo i:r am: "'1 f� m  

�f.1-Q;�lt>l'��...,.;rnr� 
f<=Afi wt t �F-R * mm t Iii;�� 
mfflfi;in-�fll'T;in-�� 
li't � ffl � {, ffl � it>'t  
� � ffl ffl � ...,.  R-rr 
mft if1r,f i � lf>-m � gm: � 
� � zyrf 1 � 1" � f fil;  
txoo m i if'llllf  t o o o  m i:r �  

lt>'\' mr,it � � �. � �  

� lt>l' �� � �. �  
� � tr.ft �  

� i � ii ffl ir-i � t  
f� � i � 1m: � t ilf ilf 
� � m i m �  

(mil'N) ii lfllmT � � gm:.� 
.rnr �� � t m: m rar, ir..t :;ft' if 
'IR mm m<fT u'RT t, q lft' 4' � 
'llflF" I 

q:��� lfl' � fil; tRJ lR 
��tm:��ii1f " 
ffl ffln'il;i' 'ffl fiR { I 4' � ( fil; 
��-"'��mmttt� 
� � m i inffl � ;i- t'- � 
•' 1 

Shri IL P. Trlpadai (Darrang): I 
join my voice of regr.et, along with 
those of others, on the failure of the 
Education Ministry to eear itself up 
to the planned economy of the coun
try. If I were asked to name the 
114inistries which are the least plan
conscious in our country, I would aay 
that it is the Education Ministry 
which comes first. What it should 
have planned and thought of five years 
ago, it has not planned and thought 
of even today. The result is that thla 
Ministry comes ·Umpin,, far behind 
the requirements of the nation in 
terms of the present Plan. 

Already, it is more than five yean 
late. Even now, it does not seem to 
think in terms of action. Therefore, 
there is no doubt that in the course 
of the execution of the Second Five 
Year Plan, which is based on indus
trialisation· of the country, at a parti
cular stage,· there will be a great gap 
between our personnel requirements, 
that is to say, the requirements of 
technical personnel, and what we have. 
I do not !mow how this gap is going 
to be bridged. 

Recently, I had the chance to go to 
Kharagpur to deliver a lecture at the 
institute, and there, I had discussions 
with the persons in charge of some 
departments. One of them said that 
the technicians of the Bhilai steel 
plant, which is going to be set up by ' 
the Russians, had come to visit that 
institute, and they had aunost invit- ; 
ed all the under-eraduates in that im
.titute to come and join the Bhilai steel 
plant. From that, you can have an 
idea of what the requirements of per
sonnel in the steel industry alone. 

barring all other industries, will be. 
The person, with whom I was discllSs
ing himself suggested that Govern
ment were not thinking of this urgency 
as much as they oucht to have done. 
He said that if Government were to 
move in the matter and request them, 
they would be quite willing to intro
duce even the shift-system. So, the 
professors themselves in that instit•te 
a.re thinkine of the ureency of the 
situation In the national economy, 
and are trying to find out how the 
problem can be solved. But they can
not take the initiative. The initiative 
h.as to come from the top. But that 
initiative is lacking. It is from this 
p,oint of view that I have felt with 
great regret that the Education Minis
try does not seem to realise the ur
e-ency of the problem. 

The House has already heard the 
very well-informed speech of Shri 
N. B. Chowdhury. The different as
sessments of personnel made at diffe
r,ent stages, by both Governmental as 
well as non-governmental acenc:ies, 
are there. All these facts are there, 
and yet Government do not seem to 
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consider the qustign how the re
quirementa of engineering personnel 
at different levels in the country has 
to be met. 

It has been said that four higher 
·technological institutions are neces
sary in the country right now. I have 
no difficulty in agreeing to it. Per
haps, it is very necessary. But ?ie 
point is that we are already laggme 
behind, and we are now overtaken by 
the requirements of the actual engi
neering industries whit:h are cominf 
up. These industries will not i m 
mediately require any research per
sonnel. 

They will require immediately only 
,raduates, undergraduates and non-

' graduates. The question. is how we 
;µ-e going to get them. Figures have 
been quoted here to show that there 
are about six lakhs of engineers in 
the USA, while we have got only 
about forty thousand or so. I would 
submit that it is a very short-sighted 
way of looking at things. In the 
usA, although there were so many 
engine'ers, yet, as soon as an engineer
ing student came and joined the 
engineering institutes, he almost got 
employed inunediately by one or 
other of the engineering firms there, 
because so much was the shortage of 
techrucal personnel there. 

U even American, with all its deve
lopment, is finding .itself in a difficult · 
position where it is far dellcient in 
the engil}eering personnel, then, what 
about our country? If the position is 
one of shortage even in the USA, 
naturally, one would expect that a 
very urgent situation of emergency 
has developed and urgent . remedies 
would be sought for. But what are 
we doing? After a great deal of prod
ding, a Bill has been brought for
ward by the Education Ministry, only 
for the administration of the Kharag
pur Institute, an institute which is al
ready existing. If they . had brought 
another Bill for the purpose of esta
blishing a new._ ,institute, t4en, I would 
have said that they tuJve � 

· one step ahead. But as it is, they 

have not gone any step ahead. They 
are only seekine to rename an exiSt
ing institution. Obviously, this is not. 
the way in which we can build the 
nation. 

I must humbly submit that in ev�ry 
-country, where planned economy h�s
come, education has proceeded. But in 
our country, it comes limping behind. 
Why should that be so? Where lies the 
mistake in this planned economy? 
Surely, there must . be some mistake 
somewhere. There must be a lack of 
sense oi urgency in the most impor
tant Ministry, namely the Planning 
Ministry, and it is time that somebody 
corrects it. But I do not find that any
body. is going to correct it. There
fore, I am afraid that in the course or 
the execution of the Plan, a serious 
crisis is going to develop, and I do 
not know, how it will be met. 

What happens in a country with an 
economy that llnds itself at a cross
road· like this? We require tecfm!
cal personnel at three stages, namely 
the artisan stage, the semi-engineerine 
stage and the engineering stage. These· 
are the three stages at which we have 
to provide personnel for every indus
try. In the report of the Engineering 
Personnel Committee, it is said that 
the private industry is not interested 
in having educated persons for the 
artisans' trade. Obviously that is a 
wrong attitude. I think the matricu
lates and under- matriculates should 
be diverted at that stage. In our 
country, there is no diversion. Every 
student who goes into the high school 
naturally sides into the intermediate 
stage and then sides into the gra
duates sta,e. This sliding process has 
produced no good education; at tlie 
same time, it creates a sort of un
employment problem beeause he goes 
on a straight line. Diversion must be 
made. Diversion can be made only at 
a parttcular stage ·if YQU provide 
avenues. 

Now that we are talkin& of indus
trialisation,- the plan has to be so 
chalked out that diversion does occur. 
You will be surprised to know that in 
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my State we do not bave even over
seers. We are trying to get overseers 
from Madras, because we could not 
produce them ourselves. So much has 
been the unplanned education in this 
country. Therefore, I say that there 
must be diversion of the matriculates 
and under- matriculates at that stace 
so that they may go over to the lower 
technical stage, tbe artisan stage; 
then the second stage comes where 
you require a little higher type of 
qualification and then there is the 
third stage. 

Now, what shall we do! In tbe 
Technical Personnel Committee's re
port, it is said, 'Oh, we must have a 
sort of civil engineering code in which 
a student is grounded widely in all 
engineering industries, so that be may 
become a good engineer'. Obviously, 
that is a very slow-moving way. What 
happens is this. When you require 
engineers for a particular purpose, 
and you know th3t you require them 

. only for that particular purpose, and 
there is a shortage there is no need 
for training those men in all the 
different engineering sciences. That 
may be necessary, but that will take 
time. You can shorten the course. 
You can train them only for that 
particular pW'J)Ose. This has to be 
done in the present condition of In
dian economy. If you do not do it, 
you will never be able to fill up the 
cap. If Government have got an 
analysis of the requirem�nts in the 

:> Plan, if they find that in the next two 
years so many engineering factories 
are going to come up, next year so 
many people are likely to be required 
and so on, they have to plan in this 
way so that people who are earmark
ed for particular purposes may be 
given shorter courses which would be 
necessary for enabling them to work 
in those particular industries or unita, 

If in this way our engineering Mu
cation is expanded and planned, it 
may still be possible to cear ourselves 
up for the requirements which are 

' facinf us yeus ahead. 1\-om this 
point of view, I draw the at1ention of 
the hon. Deputy Minister to the 

Bill 
change which is required in our· 
engineering education set-up. 

Coming to the lower grade, acain 1 
submit that in the hi&best developed 
countries of the world, it has not. 
been possible to train up all required 
personnel throu&b educati9nal insti
tutions alone. They have bad to have 
recourse to apprenticeship schemes. In 
our country, nobody thinks of this. 
No efforts whatsoever are made to 
e'XJ)&nd our apprenticeship system. 
Tbei·e are so many industrial concerns 
enjoying so many benefits from. 
society. It should be their proud pri
vilece or it should be a matter of 
necessity obliged by law to train ap
prentices so that they may be obliced. 
to produce the requi.red number of 
industrial personnel. Then these per� 
sons may be available for the country 
in different stages and in different 
industries. They may be required in 
their own industries or in outside con
cerns. 

Sometime back there was a talk 
going on in the Ministry about bring
ing about some sort of legislative 
compulsion on industrial concerns who 
were deriving a larie amount of � 
flt from the country to train up a 
large number of apprentices. But no 
steps were taken. That is also a proof 
of how slow plans move. This should 
have been done in the very First 
Plan. Actually there was this thought 
in the Government i.n the very first. 
Plan. Even when I came here in 1952, 
this was being talked about. But it did. 
not proceed further. It did not move. 
It was in backwaters, and still it is in 
the Bill stage. I hope it will move-
speedily. 

I therefore submit that the Ministry 
should immediately come forward_ 
boldly with a plan of education of the 
technical personnel right from the 
apprenticeship stage, all through to 
the full engineering stage. I hope 
then only we will be in a position to 
meet the situation. 

With regard to hilher technolocical 
. institutes where research is made, that 
ia also a very necessary function. May 
I point out that in other great deve
loped countries, resevcb ia abo -
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.of the important functions of every 
industrial unit itself? The industry 
itself carries on its own research, 
apart from what government does. In 
our coun� industries are not doing 
this. So far as feeding the engineer-
: ing industris is concerned, they are 
:always ordered from across the seas; 
·.things are brought from there and 
then engineering factories are made to 
work here. So it js necessary that 

:research institutes must be establish
,ed. Froin that point of view, four 
research institutes in four comers of
the country are very necessary and 
-desirable. Unless research institutes 
-<ievelop, the nation does not get the 
-dignity of original thinking, and until 
·and unless there is dignity of original 
thinking, the nation does not have 
that confidence which makes it great. 

:SO this is necessary in order to be a 
great nation, in order to think greatly, 
-plan greatly and plan for our own 
-purposes and to feel equal with other 
:nations in this respect. 

Therefore, I was sorry to hear that 
·out of Rs. 23 crores provided in the 
First' Plan, only Rs. 14 crores were 
utilised. I must say, it was a aerious 
mistake. Somebody slept 'where he 
:should have been wide awake. But 
'the chances are still there. The sands 
-of time have not completely run out. 
1 still hope that the Ministry will 
-wake up and sear itself to the pur
J>Off for which it is meant md do in 
·an urgent way what is required in 
'the educational system of the country, 
·ao that we may divert our students to 
'the technical lines. Unleu we do this, 
the congestion in the general line of 
education in this country will be tre
mendous. After all, there must be a 

"balance between the special line and 
·Uie general line. This balance baa 
'been upset in this country. There are 
·too many graduates of certain types, 
and because there is no balance from 
·all the other types, there is no scope 
·for these people. It this balance is 
restored, engineering industries will 
\le developed and other industries 
;.,;ill be developed. Then only there 
-will be scope for employment of gra-

, duates and under-graduates In Ule 
general line. 

Therefore, from the whole mdustr!al 
pomt or view, rrom the economic 
point of view and from the employ
ment point of view, everything de
pends on this Ministry. I trust it will 
d.o what is required. 

Shri M. K. Moltra (Calcutta-North 
West) : The hon. Member, Shri K.  P. 
Tripathi, has severely commented on 
the snail's speed with which the 
Government are moving. When we 
look at the conditions prevailing in 
this country, we find that they are 
full of contradictions. We find that 
there is on one hand, a shortage of 
engineering and technical personnel; 
on the other hand, we find that tech
nicians and engineering personnel are 
being retrenched from DVC without 
any alternative employment bein1 
found for them. In the midst of theee 
contradictions, we have been pre
sented with th.is Bill and we welcome 
it. We would have further welcomed 
it if 4 Bills for the 4 proposed insti
tutions · had been presented simul• 
taneously before thk House. 

Sir, in this Bill, it has been said that 
the Kharagpur Institute has been 
established for imparting under,ra
duate and post-graduate studies in 
engineerin1 and applied sciences u 
well as to improve and encourage 
researches in diffenmt branches of 
technology. It is a very laudable 
object and everyone will support it. 
But, in order to impart J)08t-,nduate 
education in technology, in order to 
encouraee researches you must create 
a situation where the institution can 
develop its individuality, where the 
institution can fulfil the purpose . tor 
which it is established. It is now an 
accepted principle that educational 
institutiona should develop u auto
nomous bodies. If you look to Eneland 
you will 11.nd that educauonal lnSti
tutions and universities there are 
being developed wl•.hout any control 
from the State and if there Is any 
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control it is the least control that the 
State exercises. 

But, if you go tbro�gh the pa,es of 
this Bill, you will find that there has 
been a studiow attempt to convert 
this institution into a df partment of 
Government. While presenting tttls 
Bill, the Mover recalled the heroic 
exploits of the martyrs who laid down 
their lives in Hijli. But Hijli is also 
notorious for the tyranny of the red
tapism that the British rulers exercis
ed there. It is regrettable that, ins
tead ot taking lessons from the elt81D
ple.� of the martyrs whom he referred 
to while moving this Bill, he has pre
ferred to take lessons from British 
red-tapism and he wants to convert 
this institution into a department ot 
Government. 

Dr. M. M. Das: It ls alread7 a de
partment of the Government. 

Slart M. IL lloltra: lt is already a 
department ot the Government! 

Mr. Deputy.Speaker: The hon. 
Minister says that he has missed 
the opportunity. 

Shrl M. )[, Moltra: The hon. Minis
ter says that it Is already a depart
ment of Government. But, in the 
Statement ot Objects and Reasons it 
has been declared that this institution 
must develop an individuality and for 
developing that individuality this Bill 
has been presented be.fore this House. 
Now the question is whether this Bill 
will help in developing that indivi
duality which the hon. Minister 
de.sires. 

Let us examine the Bill In this 
Bill, the Board of Governors has been 
made the supreme governing body. 
The Board of Governors will, in other 
words, take the place of the Senate of 
Universities; lt will lay down pollc:ies· 
lt will manage the affairs of the inst!� 
tution; it will frame statutes; lt will 
make appointments and such other 

things. But, how Is this Board going 
to be constituted? 

If you look at paee 5, clause 11, you 
will see that there is a plethora of 
offlctala: one person to be nominated 
by the All-India Council for Techni
cal Education; the Chairman, Univer
sity Grants Commission, the Director 
of Scientific and Industrial Research 
and three persons nominated by the 
Central Government, one to represent 
the Ministry of Education, another the 
Ministry of Finance and the third 
the other Ministries. Sir, we can un
derstand that the Ministry of Educa
tion should have one representative 
on the Board; we can understand that 
the Ministry ot Finance should have 
one representative on the Board. But, 
what is the necessity of the other 
Ministries having one representative 
on the Board? We fall to understand 
what the other Ministries will · do. 
The Cabinet exercises joint responsi
bility and i1 the Ministry of Educa. 
tion is represented on the Board, if 
the Ministry of Finance is rep
resented on the Board, what is 
the necessity ot having another rep
resentative of the other Ministries! 

Then, the teachers have i,een neg
le-::ted. It has always been the prin
ciple, both in this country and also in 
other countries, that the charge of 
,education should be left with the tea
chers. The teachers should frame the 
policies; the teachers should manage 
the affairs. Here, the teachers have 
·been le.ft out. On this Board, not a 
sinele representative of the teachers 
-from the Professors of the Institute 
-has been taken. Not only that; it 
you look to the Universities Act, the 
nactionary Universities Act whkh 
Lord Curzon prepared in 1904, you 
will find there that the graduates of 
the University were given represen
tation on the Senate and a Register of 
Graduates is maintained. This Insti
tute has been started several years 
a,!O and many students have come out 
of it. They are the etlumni ot the In
stitute; they are the pride of this In
stitute; and there has been no pro
vision to maintain a register of the 
ex-students of this Institute or to 
have their representative on tbe 
Board. 
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Not only that. In India there have 

been talents in every branch. The 
Engineering branch has also produc
ed men like Sir Rajend Mukerjee and 
Sir Visweswarayya and others. If you 
look at the composition of the Board 
where is the effort to take the hl'lp 
of those stalwarts, theJJe technical 
experts to develop this institution, to 
develop its individuality? Sir, there 
is the institute of Engineers here; 
there are other similar institutions. 
You could have given them represen
tation and one from among thein 
could give their expert knowledge foe 
guiding this institution. That has not 
been done. 

The teachers have alway3 been 
neglected. I would request you to 
look at clause 5. In the Kharagpur 
Institute Professors and teachers have 
been appointed under ceriain terms 
and· conditions. The Bill, in clause 
5 (1) , says that after this Act comeJJ 
into force, those terms and conditions 
will be respected. But, in the same 
breath, in sub-clause (2) it says that 
the Board has the right to alter the 
terms and conditions ·of service of the 
professors etc. and it the professors 
and teachers do not accept those al
tered terms and conditions, . their 
services will either be terminated or 
they will be asked to go away with 
compensation. This is the treatment 
which this Bill proposes to give to the 
teachers for developing the lnstitute's 
individuality. I will- request the hon. 
:Minister to look to this and to change 
this and to do justice to the teachen. 
Everywhere it has been admitted that 
the contact between the teachers and 
the students should be encouraged 
because the. teachers with their in
dividuality will be able to inspire the 
,tudents and it the teachers are dealt 
with in this fashion, they cannot 
carry respect and they cannot inspire 
Uie students. -bu' 

Now, I will refer to another thing. 
The Director of this Institute has 
been made the principal executive 
ud academic officer. I expected that 
tllia Bill will make the Director not 

the principal officer but the academic 
and executive head of the Institute. 

4 P. M. 
That has not been done, and over 

the head of the Director, a Chairmaa 
has been imposed. The Act says that 
the Board will have a Chairman 
who will preside over the meetinp of 
the Board, who will preside over the 
convocations, who will see that the 
decisions of the Board are carried out 
properly. At the same time, you ap
point a Director who also practically 
will -do the same things. What is the 
necessity of multiplying of· officers? 
What is the necessity of placing a 
Chairman over the head of the Dir
•ector? This will always give rise to 
differences, and probably the rela
·tions between the Chairman and the 
Director will never be happy and will 
stand !n the way of the development 
of the Institute. 

It has been said that the Director 
should be appointed by the Visitor 
from a panel of three names to be 
recommended by the Board. I do not 
know it there can be a more elabo
rate instance of a mockery of demo
cracy. You have manned the Board 
with your men, and your men will 
.select a panel of three names. I have 
exeperience of the working of Uni
versities. There also the Syndicate 
recommends three names, out of 
which the Chancellor appoints the 
Vice-Chancellor. The name of the 
man whom the Government wants to 
appoint as Vice-Chancellor is lnftlt
rated in this panel by members who 
represent the Government. Here 
when the Board is manned by Gov
ernment men, the name of the man 
whom Government wants to . appoint 
will automatically come. Then, what 
is the fun of having this show of 
democracy? If you want that the 
appointment of the Director should 
be fr:!e from favouritism and that a 
really capable man should be appoint
ed as Director, you should make the 
rule that the Union Public Service 
Commission should recommend a 
panel of three names of whOID -
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will be 'appointed as Director by the 
Visitor. The position of Director ia a 
responsible one and a respectable one 
too. It ma,y not be possible to ret the 
man easily; qua,lifted men may not 
apply tor this job; you will have to 
find out the fittest man. Therefore, 

. instead of entrusting the Board with 
this job, the Union Public Service 
Commission should be eotrusted with 
the work of aelectlne the panel of 
three names. 

It has � said in clause 26 that 
the appointment ot professors carry
ine a salary of Rs. 1,500 and over 
should have the approval and concur
rence of the Visitor. I must confess 
that this has also been taken verba
tim from Lord Cun:on's reactionary 
Universities Act. There the British 
Government wanted to control the 
appointment of professors of Uni
versities and, therefore, when the 
Syndicate, in consultation with the 
Selection Committee, suggested any 
names, those names must require the 
approval of the Chancellor. Here that 
thing has been copied verbatim. In 
the recent Universities Acts which 
have been framed by the States, the 
approval of the Governor or Gover
nor-Genel"III has been dispensed with. 
But in this year of Gl"llce we find that 
this Bill ls copied from Lord Cur
zon's reactionary Act and it is requir
ed that the appointment of professors 
must have the concurrence of the 

Visitor. We know that the Visitor is 
the President, who Is the constitu-

• tional head, and in the name of the 

Visitor, the Ministry will exert Its 
influence there. 

U we analyse the Bill. we find that 
the Board has been entrusted with 
the work of framine statutes, and 
these statutes will decide matters 
like conferment of degrees and also 
prescribe sylabi etc. This Board 
should be-I must say a democratic 
on-uch a body which should carry 
respect, which can arrange co-ordi
nation between the encineerine pro
fession, the ex-students and also the 
people. The Board has been entrusted 
with everythin( of the Institute. 

. 
Bill 

· 

Therefore, I will plead, and plead 
with all th� emphasis that I can com
mand, that the composition of the 
Board should be democratised; h 
ahould not be copied trom the reac
tionary Universities Act' ot the time 
of Lord Cun:on. 

With these words I would appeal to 
tbe Minister that if be really wants 
that this institution should develop its 
individuality and encourage technical 
researches, be must see that the rules 
are framed in such a way as will help 
the Institute to develop its individua
lity as an autonomo\15 body. 

8hrl c. B. Jnllllll1 (Trichur): 
lrb.Ue l welcome the Bill, I would like 

to point out a few things regard.in• 
the composition of the Board and 
other matters. 

It b true that an institution .ot the 
kind that is contemplated is absolu
uly necessary in this country. While 
there is only one institution of thls 
kind, it is contemplated or intended 
'that three other institutions of a 
similar nature are going to be created. 
In view c: the fact that there is only 
one institution and that the institu
·tion has 11ot a constitution which from 
the very reading of it will appear to 
be more or less a Department of the 
Government, it is necessary that the 
Board, which is to govern this institu
tion, should be broad-based and should 
be on an elected basis. But that is not 
what I find here. There are about 
eleven members· on the Board, con
sisting of the Chairman, one non
official nominated by the Central Gov
ernment, one nominated by the All
India Council for Technical Education, 
the Chairman of the University Grants 
Commission, etc., etc. What I would 
suegest is that since the.re ls only one 
institution of this kind it is con-
1ldered to be a national Institution, 
it should inspire confidence in the 
minds of all people in India. And for 
that matter what I would suggest is 
that the various engineering colleses 
and other technical ·institutions in the 
di1ferent reeion• of this l'tepublic 
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should elect some members to this 
Board, so that the conduct of this 
institution may inspire confidence in 
the people. 

With regard to the question of 
admission of students there ' will be 
difficulty. If proper representation ii 
not given to students coming fr9111 
different parts of the country, that 
will create certainly a considerable 
amount of torture, mental torture; not 
only that, it will create also confusion. 
So also is the case in the matter of 
appointment of professors. That pro
blem will arise, and probably it may 
be something like a' close preserve of 
11 particular clique, and such a thing 
should never be allowed to happen 
again. What is necessary is tlµs. This 
Institute is considered to be an insti
tute of national importance. The 
Visitor is the President ot the Re
public. This adds to the stature of the 
Institute. If any clique develops in an 
institution of that kind, it will lose the 
confidence of the people. That should 
not be. It should be bigger than a 
university. It is intended to give to 
post-graduates training of a very high 
order in the technological side. We 
have got very few technical personnel 
to carry out the programmes of the 
Second Plan. Even in the U.S.A. they 
say that they have not got enough 
technical personnel. I do not know if 
It is the same condition in the U.S.S.R. 
also. Here, in India, we have got a 
handful of technical personnel. Here 
is the only institution of its kind. So, 
it should be run well. 

How much money is going to be 
spent here? From his speech, I under
stood that Rs. 47 lakhs was the recur
rine expenditure. Every year you will 
spend this much. There may be a 
handful of post-"graduates. If we want 
to start more institutions of this kind, 
the monetary difficulty will come in 
and such institutions may not come 
Into being for a long time. There 
ahoiQd be only one of Its kind. So, it 
shouid not be the close preserve of 

· 110me people: If it is, there will be a 
lot of complaints from all over the 

country. Such a thing should Dot 
happen. 

I understand that there are ·more 
than a thousand under-graduates 
studying there. Their number should 
be cut short and. the number of post
graduates should increase. It is very 
necessary. Why should there be more 
than a thousand under-graduates and 
a few hundreds of post-graduates 
while we spend Rs. 47 lakhs per year? 
It will work out to so many thousands 
of rupees for each individual. 

With regard to the constitution of 
the board, I feel that it should be 
broad-based; it should be done on an 
elective basis. All -parts of the country 
should be represented-South India, 
Central India, Western India, Eastern 
India, all parts. That is the only insti
tution of its kind and it takes so much 
money of the country. There should 
be equal distribution of the trainine 
facilities there and for that purpose, 
all parts of the country should be .• 
represented on the board. It is all
powerful. 

With regard to the admission of 
students, representation must be given 
to different regions. In the matter of 
:appointments of professors also, there 
must be some sort of distribution. 
Otherwise, it may develop into a close 
preserve of a section and it should 
not be allowed to become like that. 

In my small State of Travancore- . 
eochin there are about eighteen lakha 
of students. It works out to about 
one-filth or one-sixth of the total 
population. A large number of those 
students have eot degrees; they have 
had collegiate education. I feel that, 
even if a few arts colleges. are to be 
curtailed, a large number of technical 
schools and colleges should be opened. 
Probably, it has been urged by the 
other speakers also when they said 
that there was an imbalance and it 
should be remedied. It can be done 
only by starting technical collegee and 
discouraging the :.rts colleges. I do 
not know whether the Education 
Ministry eave careful thoueht to thia 
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matter. I would appeal to that Minb
try to stop this imbalance and give 
,reater importance to technical and 
technological colleges so that more and 
more of these colleges are brought into 
existence. 

Mr. DepatJ-Speaker: Shri Barman. 
Shrl BanerJ-rose-
Mr. DepatJ-Speaker: I was looting 

towards the hon. Member but he did 
not look towards this side. 

Shri Banerjee: I could not catch 
your eye this time. I hope to catch 
your eye next time. 

Shri Barman (North Bangal-
Reserved-Sch. Castes): Sir, I will 
very briefty draw the attention of the 
hon. Minister to clause 7(1) which 
seems to be redundant. It reads: 

'"I'he Institute shall be open to 
persons of either sex, and of 
whatever race. creed, cute or 
class, and no test or condition shall 
be imposed as to religious belief 
or profession in admitting or 
appointing members, students, 
teachers, workers or in any other 
connection whatsoever." 

All these things are provided' for in 
the Constitution. I do not know why 
it. is j\gain necessary to put it here in 
a Bill like this. It does not smack 
well of the institution which has got 
1Uch a wide reputation if we put in 
this clause; it means that, unless a 
clause like this is put in, there is the 
danger of evasi� of the constitutional 
provisions. I do not know whether 

'-similar clauses are put in ln similar 
Bills passed by us. So, I feel that this 
provision is not only unnecessary but 
it does not smack well of a national 
institution like thi.,. 

I wanted to suggest-not by in
corpon(ttng in the Bill but by way of 
a policy of the Government-that some 
principles should be observed. We 
should <!llcourage the admission of 
backward class boys and girls in thia 
in&titution. It is a national institution, 
financed by the nation and guided and 
directed by the national Government. 

. ,It ia also our national policy, reeoe
nised by the Comtitution, to uplift 

those who la& behind in education. 
The Central Government is liberal 
enough to grant stipends to students 
coming from the backward classea, 
Scheduled Cutes and Scheduled 
Tribes. It has also been accepted by 
the Home Ministry, who have tried 
their best by advertisements to fill up 
certain posts reserved for the S....'l"'° 
duled Castes and Scheduled Tribes. 
Unless the students get encourage
ment, get facilities for getting admis
sion in a national institution like thi.l, 
it is preposterous, or rather putiinJ 
the cart before the horse, to simply 
provide stipends and reserving postl 

· for these Backward Classes. Unless 
they. get facilities of entering into any 
institution, there is 110 meaning ia 
making such provisions. 

Interrupting an observation of one of 
my friends who was speaking at that 
time the hon. Deputy Minister opined 
that admissions into this institution 
h.ave no consideration about provincia
lism and that admissions are made 
strictly on merits. Now, if you want 
fbe cart horse to compete with the 
race horse and remain satisfied with 
that, the very objective of this Go•
ernment to bring up the condition of 
those who are backward will remain 
a far cry. I would, therefore, request 
the Minister and this Government to 
make certain provisions not in the Bill 
but by way of a d,eclaration of policy 
or direction to the institute that as 
far as practicable they shall give 
facility to the students from Backward 
Class in the case of admission and not 
strictly follow the competitive exami-. 
nation policy. I know that in thia 
institution admissions are made after 
competitive examinations are held. If 
the policy is to allow admissions only 
on merit, in that case the main policy 
will remain obstructed and the much 
wider object of this Government
equality between man and man-will 
remain Just a dream. I, therefore, sub
mit rr.y humble prayer on this point. 

Sllrt Baaerjee: Much has been said 
about the place where this Indian 
Institute of Tecbnolol)' has been estab
lished. It is in my constituency. I 
wu present there when the 'Brituh 
rulen be,an their atrocities and 



4497· Indian Institute of 25 AUGUST 1956 TechnoloVI/ (Kharagpur) 4498 
Bill 

[Shri Banerjee] 
certain martyrs were fired indiscrimi
nately with bullets. Now that place 
bas been honoured with tha Indian 
Institute of Technology. 

Now, there is no gainsaying the fact 
that India has need of engineers -and 
technologists. So this is the only insti
tution for training them and that 
institution has been established in this 
place. Of course it is under contem
plation that region-wise institutes will 
be established. But at present I have 
got something to say with regard to 
this institute. 

Sir, I "Will just put my points befon 
you. I would suggest that more ex
perts on higher pay should come to 
teach in this institution having r�ard 
to the standard of education which we 
want to impart to the students. 

Seeondly, there is another difficulty. 
On some occasions it baa come to my 
notice that the students rush to ·the 
college to get themselves admitted just 
after ·passing theu matric or inter
mediate course. But they are· not in a 
position to get admission. What is the 
reason? I do not know, ·because I am 
not in the Board. The ditnculty is that 
they are required to possess some 
qualification before getting them.selves 
admitted to the college. The standard 
for admission must be such as common 
people would be able to join the 
college and get technical knowledge 
there. A student after passing the 
matriculation examination or complet
ing the in tennediate course is not 
admitted to the college. There la an 
examination for knowing the siandard 
at the student and on� after passint 
that standard he is admitted. But what 
I say is that they should not wait for 
their admission, because in that cue 
they would go othenvile. 

Then again, it is beyond the -
of some students. They are not able to 
bear the expenses. There is also the 
qu1'5tion of accommodation to live. 
JCven if the students are able to get 
adl,llission, there is no living accom
modation for them. That is another 
di111culty on account of which they are 
not able to join the institution. 

But actually there is a great rum 
for admissions in this institution. 
Students after passing their matric or 
even B.A examination run to th.ii 
Institution to get themselves somehow 
admitted so that they might be quail-, 
tied for technical or -engineertn, 
training, But, unfortunately, they are 
not t;iken. Tbat is my main grievance. 

I have come in contact with some 
of the professors-some more quali
fied professors should be brought. I 
do not mind whether it is from India 
or from some foreign countries. But 
tbw should impart such sort of edu
cation to the students as · will be in 
keeping with the status we expect ot 
the student&. 

Also, in the Board I find there is no 
seat for any professor. My friend Shri 
Tripathl has already mentioned thia 
point. There is no seat tor any techlu
cian. Then who will administer the 
college at least academically, if not 
from the pecuniary standpoint? It ill 
the professors who are to do all these 
things. 

My humble submission, therefore, is 
that the hon. Deputy Minister should 
take all these· things into considera
tion and take necessary steps to 
remedy the defects. 

Some Bon. Member&- rose-

Mr. Deputy-Speaker: I did not 
know that there were some more hon. 
Members who wanted to speak on 
this. Now I would request hon. Mem
bers to be brief. 

qmr � m 11""11' :  (�) 
� � � �. ll � mr  IF 
� ir � ar,;r � � j . . . .  
Sbrl MaUhea (Thiruvellah): Sir, I 

would request the hon. Member to 
1peak in English. 

Shri K. K. Basu (Diamond . Har
lbour): There are not as many technJ
cal terms in Hindi as in English. So 
it is better it the hon. Member spealal 
:in English. 

Pandli' ThakU Das BJlarc!tn: I 81ll . not using any technical terms at all. 
but I will obey your orders. 
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I come from a State-Punjab-which 
la most backward so far as industries 
are concerned. Sometime back, when 
I saw some figures published by the 
Government of India, I found that 
Punjab was the last. or the lowest in 
the rung of· industries. 

Shrl A. M. Tbomu: It is ftoirinc 
with milk and honey. 

PlllldM 'l'!lak1lr DM Bllarp-: I 
wish" that some of the milk and honey 
ot Punjab is taken to Madras, 
Travancore-Cochin, etc. 

Mr. Depaty-Speabr: The milk ia 
tent out and the industries are brought 
In. 

Paaatt Tbaklll' .Dae Bhaqa-: Lat 
us exchange our milk for some of the 
industries. But, at the same time, I 
find that so far as the quaillicatiom 
and the predilections of the people as 
re,ards the industries are concerned. 
Punjab is not so backward. So far as 
the· inherent qualities go, I think per· 
haps Punjab can rank very hich 
among the States of India. So, I find 
there, there is this conflict, namely, 
when the inherent qualiftcations and 
a bias in favour of the industries are 
av.ailable in the character of the 
people, yet, there is no industry in 
Punjab. But I do not hold the Gov
ernment of India to be at fault so far 
as our aspirations in this respect are 
concerned. When the English people 
came to India, they saw the iron pillar 
in Delhi. They were then surprised as 
to how the Indian people knew the 
art of smelting of and how they 
possessed such a high skill for utilis
ing steel and iron for such purposes. 
Some centuries ago India was ahead 
of all the countries of the world so far 
as such knowledge is concerned. But 
what· do we find now? We are the 
most backward people in the whole 
world as far as industry is concerned. 
If you speak of other countries, like 
America and their 6 lakh engineers of 
high skill and when you speak of other 
adv.anced countries and compare the 
figures. you will find that we stand 
ru,where Jn comparison. Those nations 
who are forward, are forward in 
Industry and are u a consequence 
more prosperous. 

Now, when there is our own Ga9· 
e:cudent, it is the first duty of Govern
�t to see that the deficiency i5 made 
IIP· If we want to go forward and 
keep pace with the progress of the 
rest of the world, we have to give first 
place to the development of industry. 

When we eo into :: the countryside 
a.nd when we eo to any district, ... � 
ftnd that there are several high schools 
and also several colleges at I.east in 
the headquarters of the district&. 
There are several big colleges also 
in many parts of the country, but thq 
are all arts colleges. If :you open an 
arts college today, from 'the fees you 
receive from the students, it may 
in.volve no further cost and you may 
open another arts college. It is not an 
art now to run an arts college from 
the fees received. The arts collecea 
are opened to such an extent. that 
every person can have resort to them. 
But so far as technical institutes are 
concerned, I find that there is a great 
dearth. At the same time, the people 
are helpless for it is not easy to open 
a technical school or college. 

Sometime back, when I went to my 
constituency, the people asked me to 
start a college at PalwaL I said, 'I do 
not want to have an arts college at 
Palwal'. I advised them to start some
thing technical. About 12 years ago, I 
was asked by a Trust to become the 
President of a Managing Committee of 
a proposed college. I L'1en sent in an 
advertisement to the papers for · 11  
professors, and I got 1,100 applications. 
I find today that in the Punjab the 
persons who go to the colleges go 
there just because there is no other 
go. They are perforce driven to go to 
the colleges, because there are no 
technical colleges or any workshops or 
any technical schools. 

When I read this Bill, I was very 
happy that at least a beginning has 
been made, and I congratulate the 
Minister on having brought in this 
Bill. He spoke with so much interest 
and enthusiasm about this Bill l share 
his enthusiasm and I feel that the 
criticism that has been levelled here 
was not justified. So much regret ,.... 
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expressed by every Member and some 
criticism was made that it infected me 
to some extent, but, I was very happy 
to see that the criticism was not 
directed at the absence of necessity of 
such an institute but that we have not 
yet started many more institutes of 
this kind all over the country. The 
country today feels the need for noth
ing else than such institutes. Now, 
there is only one such institute, and 
the people cannot take full advantage 
of it. But every Member of Parlia
ment, State by State, expressed some 
regret, and Shri K. P. Tripathi also 
expressed regret. Why should we ex
press any regret at such a happy con
summation as this? As a matter of 
fact, this institute and the Bill con
cerning the institute have not come 
too soon. We want that the whole 
country should be studded with 
colleges and schools like this institute. 
At the same time, I know that this is 
an institute of a special kind. We can-

. not have an institute like the Kharag
pur· Institute for the mere asking in a 
year or so. It is a costly affair. Aa 
pointed out by Shri C. R. Iyyunni, it 
is really a very costly thing. But what 
shall we do? I am very anxious that 
the Government should take advan
tage of the prevailing atmosphere and 

. realise that it is t,heir duty to see that 
in every State and in every district, 
at least technical schools, to start with, 
are established. The matriculates at 
present go to arts colleges for want of 
any other opening. At present, we are 
indeed in an eleipentary stage as 
re,ards technology and technological 
institutes. Our knowledge of this 
technique is so elementary in the dis
tricts and perhaps in some of the 
capitals of the States also. So, to start 
with, it will neither be possible nor 
financially easy to establish such high
grade institutes as the present one. At 
the same time, such institutes, as I 
said, are very costly. Further, I do 
not know whether many people, will 
be able to take advantage of such big 
.institutes to start with. It will require 
R"Veral years for: creating the atmos
�-for such a highly evolved instt-

tute as the institute at Kharagpur for 
making them a success. 

My attention has been called to 
clause 7. Clause 7 says that the insti
tute shall be open to persons of either 
sex and of whatever race, creed, caste 
or 'class. This can be said of every 
college and school which is ftnanced 
by the Government. Every school or 
college which is financed by the Gov
ernment of India especially is open to 
persons of either sex, and of whatever 
race. creed. caste or class. Otherwise, 
it is not a Government institution. In 
any new college or school which is 
started with Government help, the first 
condition is that it must be open to 
all. The Bill does not say that all 
admissions will take place by c.ompeti
tion. I do not find any reason why 
such a provision should not be made 
specillcally here. 

Shrl Barman: My objection was 
about the necessity for putting such a 
clause here, namely, clause 7(1). 

Pandit Thakur Du Bbarpva: My 
friend knows that so much has been 
said by various Members belonginc to 
various States that they want regional 
institutions should be put up in their 
own regions. My friend Shri Barman 
himself said that for backward classes 
and others he wants a special con
cession. 

Shrl Barman: 'J'here is no provision 
to that effect In this Bill 

Pandit Tllakur Dae Bharpva: There 
should be no provision to that effect. 
It is useless. So far as the institutes 
like this are concerned, I want that 
every member ot the backward classes 
and the Scheduled Castes should be 
given scholarships and no 9ther con
cession. I want full facilities for those 
people who are backward not only in 
respect of their castes but In respect 
of education, etc. I want colleges for 
them in all the areas. When I heard 
the cry for regional institutes and the 
plea that 50 per cent. reservation 
should be eiven, I felt tbat beca-me 
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the,re are no such facilities in other 
parts of the country, it is natural for 
the people to ask for such reserva• 
tions. But, at the same time,. I do not 
want this regionalism and the reser
vation. I want all these institutes to 
be spread out in all parts of India. 
However, if an institute is to be of 
such a high-grade or specialised one 
where higher research ls to be carried 
on, merit alone should count for re
cruitment of students. Such an insti
tute should not provide for reflon
alism, and nothing but merit should 
be the criterion. I do not know 
whether I am clear. So far as re
searches are concerned, if you say 
that it should be confined to studenta 
from a particular - class or area and 
merit should not count, I would 
never be a party to it. Research for 
knowledge and Science explorations 
transcend all business of territory, 
class or caste. 

Shrl Barman: I never said so. 

l'aDcllt Tbakv Du Bllarp.n: I 
want that the best among the students, 
to whatever clus they belong, should 
be flven scholarships to make re
searches, so that they may enrich the 
country by !'>elr knowledge and by 
their endeavours. 

Shrl Barman: If a Backward claaa 
student is eliflble by virtue of hil 
merit some minimum auindard fixed, 
even then should he be considered as 
not qualified? 

Plllld.lt Tbakv Du Bharpn: No I 
never said so. I know there are many 
institutions in my State where there 
are provisions made for people who 
come trom other States. I know of 
institutions in other States wo, where 
there are such provisions. When · it is 
an all-India institution, all person. 
from every State have got equal rights 
to go there and study; at the same 
time, to provide rigidly that so man.y 
persons should come from such and 
Nch reflcm will be �-

When I studied this Bill, I came to 
the conclusion that from an environ
ment like that of Kharagpur, nothing 
better could be produoed. It Ja u 

institution which is already being run 
and therefore, all the limitations and 
the inhibitions which we find in an 
existing college or institution are re
presented here. I do not like the con
stitution of. this Kharagpur institute. 
.As a matter of fact, the free atmoe
l)here of an educational mstitution a 
wanting. It is a closed thing; all the 
posts are nominated. I do not want it 
to be so. At the same time, I do not 
want that every person must be there 
by election. In an institution of this 
kind, you cannot have �erything by 
election; it ii impossible. But, that 
free atrnospheire in which the institu
tion can grow, that independence and 
freshness of thought are not to t» 
found here. Every person is nomi
nated by Government. But; it is 
already being run there and nothin& 
better can be expected. 

My friend, Mr. �ta while bring
ing his motion, said that three more 
institutions would be started and their 
constitution will be similar to the con
stitution of this institute. I am afraid 
I cannot subscribe to this. The, 
Kharagpur institute is a thing already 
existing there and out of that, nothing: 
better can be evolved. So far as the 
other three new institutions are con
cerned, I would like their constitution 
to � like that of the universities. 
Whenever a Bill concerning the uni
versities comes here, we say that the 

universities should not be so. cln:um
scribed in their vision; the work of a 
university is not confined so much to 
the officials themselves, and in the new 
universities, the constitution has been 
liberalised. I, therefore, expect tha 
Government to see to it that the con
�titution of the three new institutiom 
u not on these lines, but on more 
liberal lines. 

I can only express the feeling, and 
I feel I am expressing the feelings of 
every Member of this House, that we 
are not satisfied with the slow pro
,ress which the Government has·been 
making, so far as technical education 
is concerned. In this connection, the 
ftcures quoted by Mr. N. B. Chowdh\11'7 
are very telling. The Govcnunent 
themselves UJ' that fn tbe IMICOOd Ftn 
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�ear Pup), there. ii going to be dearth 
of technical people; but, when the 
question comes for making arr�e
ments for increasing the number of 
technical people, the Government come 
·forward with· such a small and meagre 
con,tribution. I wish that the Govern
ment stop spending money on many 
of the art institutions and out of those 
funds establish a net-work of technical 
�ools and colleges, so that ultimately 
In every province such an atmosphere 
is created in which nothing but tech
nical colleges will be available. There 
is the question of employment. Eveey
matriculate does not want to go to a 
place where be cannot earn bis liveli
;h,ood, but the circumstances compel 
·him to go to some arts college. It is 
for the Government to do something 
ln the whole of India whereby thL� 

·lwld ·of education is diverted and more 
.and more technical schools are started. 
· If more technical schools and colleges 
, are started, everybody will feel that 
he is reading in an institution where 
:be is equipping and qualifying himself 
tor earning his livelihood. 

I, therefore, urge upon the Gcrvem
ment with all the force at my com
mand to contribute much more and 

.open these three institutions as soon 
as possible. If they are not able to 
open such institutions very early, I 
wo�d request them to see that at leaRt 
a net-work of technical schools and 
colleges is established in every pro
vince as soon as possible. 

Mr. DeJ111tJ-Speaker: Mr. Matthen 
,has made up his mind to speak very . 
late; he abould be brief. 

Shrl MaUhe11: I express my appre
ciation and welcome to this Bill 
along with every other Member, irres
pective of �eir party, in this Houae. 
l agree with my hon. friend, Pandit 
ilhargava, · that any amo.unt of 
money spent on the establishment of 
an �tution like this or more insti
tution'i· ' in future will not be a waste. 
Instead of a thousand arts colleges, 
one colleee like this will do more 

cood to the development of our 
developinc economy. 

I express my full sympathy and 
S'Upport to my hon. friend, Mr. Mo!tra, 
for the observation that be made that 
the board . should be more broad
based. This whole "Curzonian 
atmosphere" should be stopped and the 
board must be more broad-based and 
certainly mo�e autonomous. I hav• 
110 . .  two opinions that in this board, 
l'.e.Pr.esentation should be &iv.en to the 
en&in� professors of the varioua 
techn1cal colle&es in India. It ia 
conspicuous by' its absence. Again, I 
gupport my friend in saying that the 
present students and the pasl students 
i;nust have a representation. They 
Y!i>'uld have been .in touch with the 
institution and so, they would be 
able to suggest methods for ita 
improvement 

In page 5 of this Bill it is said: 

"two members of Parliament, 
one to be elected t,:om among 
themselves by the members of 
the House of the People and the 
other from among themselves by 
the members of the Council of 
States". 

I want to make one suggestion. In 
every such representation, I have 
noticed that there are two members 
from the House of the people and 
one from the Council of States. I 
cannot understand why here)t should 
be like th.is. 

Dr. M. M. Du: We are coinc to 
accept an amendment of Sbri $odbia 
to .the effect that there will be two 
members from this House and one 
from the other House. 

Shrl Matthen: I thank the hon. 
Deputy Minister. 

There is one more point. I wu 
listening to Mr. Tripathi when be 
said that more technical echools and 
colleges at a lov.•er level should be 
started all over India. After the First 
Five Year Plan, when we have start
ed the seaond Plan, everyone of ua 
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must have noticed the developing 
economy of the country. It means 
that we will have to meet our needs 

· .from our own Industries in this coun
try. For ·that we want more technical 
people. In thla connection, a chain 
of t.echnical schools in my State al. 
Travancore-Cochin comes to my 
memory. There are hundreds of 
tutorial engineering colleg- rather 
hi&h-sounding mune-:m my State, 
which ll1'e attended by lots of un
employed people. Of course, these 
itUdents· come out better than they 
.were before. But, there b no _. 
ordination, there la no deftnite polley 
or standard. I do not know whether 
it Is the cue in other States also. It 
will be expensive for the Govern
ment to establish institutions for 
imparting teclulical education tor all 
people. I would suggest that every 
State must have a Technical Board 
to watch and inspect these institu
tions, set a standard for them 'and it 
neceuary, give a sort of grant-in-aid 
to these schools so that they can 

. control them. Then, they will be able 
to turn out. better qualified students. 
I specially invite the attention of the 
hon. Deputy Minister, particularly 
because my State is under the Presi
dent's rule, to see the hundreds of 
institutions and organise them with a 
ddnite standard. These boys who 
come out ot these institutions, intelli
gent boys no doubt as most of our 
boys and girls are, must be given a 
chance to cet employment in the 
various developine industries. U the 
Government of Travancore•Cochin 
hu a Board and recognises the 
&chools, their certificates will enable 
them to get into the several develop
ment schemes all over India. I appeal 
to the hon. Deputy Mini$� and the 
GovemmenJ of India to give consi
deration to these arguments. 

Dr. Ill. M. Du: Mr. Deputy
Speaker, I am vecy grateful to this 
House and the hon. Members who 
have taken part in this debate. The 
suggestions tha� have been made l)y 
hQn. Members and the criticisms that 
have been :made on the floor ot the 
House will, no doubt, beneftt the 

Government in the carrying out of 
their plans regarding development of 
technical education in tha country. 

A vast field has been traversed by 
hon. Members during the past 2* 
bours. It ft impowble for me to 
cover all the different pointa tba.t 
bave � raised by them during tl1il 
time. The only alternative left to me 
ls to pick 'and choose some of those 
points and· try to satisfy the Mem
bers and supply to them the neces
sary information regarding tbe 
activities of the Government in Um 
respecL 

I was pained to listen to th.• 
remarks of so:rne of the h011. Mem
bers which were tending to minimue 
the activities of the Government of 
India in tha respect. It b true tha1 
11'.e have pot been able to achieYe 
miracles during the last seven ;rean 
of our independent existence. But, 
� humble submission to t.hia Houn 
will be that the. progress that has 
been achieved during the last few 
years is not at all negligible. In the 
year 1947, the number of decree 
institutions was 28 in this country. In 
1955, we find that this has eone up 
to 43. Another five deeree colleges 
are coing to. be established very soon. 
one in P.E.P.S.U.,-1 am speakinc 
from memory-another in Madhya 
Pradesh, another in Orissa and two
my hon. friend has gone-in the pro
vince ot my hon. friend Shri K. P. 
Tripathi. In addition to that, a large 
number of technical schools are 
cQing to be opened all over the 
country soon,- the figures may not 
be very correct; I say as far as I 
remember-five engineering colleges 
and 21 technical schools are going to 
be established in this country. This 
decision has already been taken by 
the .Govemment 

There is another reco:rnmendation 
of the Engineering Personnel Com
mittee. n has recommended that 
about 18 more degree colleges in 
addition to these five, in Engin�ing 
and Technology . and 62 more schools 
should be established by the Govern
ment if the Second Five Year Plan is 
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� be implemented. This is a recom
mendation. I do not say that this is 
the ultimate dedsion of the Govern
ment. Government is now considering 
this question in its vyious aspects. 
What I was going to submit to the 
House is this: a comparison of the 
figures will show the progresa that 
has oeen made by the Government of 
India in the fteld of technical educa
tion. 

I have said that in 1947, the total 
number of degree colleges was 28. 
In 1955, the total number of degree 
colleges was 43. The output of 
degree-holders in the ye.ar 1947. was 
950. In the year 1955, it was 3000, 
that is, an increase of more than 
100 per cent. So far as schools are 
concerned, in 1947, there were 41 
schools or diploma eiving institutions. 
In 1955, this number has gone· up to 
83. The output in the year 1947 was 
1150. In 1955, this number had gone 
up to 3472, that is, more than 300 
per cent. We do not claim that we 
have achieved any mira,cle. But, · we 
1fant to place before the House our 
humble submission that we have 
tried our best and· tried with all 
aincerity of purpose and with all the 
emphasis at our command and we 
have achieved something which is 
really commendable. 

Some criticism has been made 
about regionalism. Perhaps it baa 
been the general impression in this 
House that because the Kharagpur 
institute happens to be situated in 
the State of West Bengal, the stu
dents of West Benpl get any 
preference. It is not at all the case. 
It is a Central Government institu
tion. It is an institution of the Gov
ernment of India. Every pie that has 
been spent for buildinf up thiJ insti
tution has come from the people of 
India, from the Consolidated Fund of 
India and it is an All India Imtitu
tion in every respect possible. No 
concession, no special preference is 
elven �, any students except when 
they reiiiiy d�erve. I may mention 
tMt so faz as admilsion in the 

. Kharagpur Technological institute Is 
concerned, 30 per cent of the seata 
have been reserved for those States. 
which have not got higher engineer
ing colleges. My hon. friend Shri T. B. 
Vittal Rao asked that at least 50 
per cent of the seats should be 
reserved for the south. 

Shrl T. B. Vittal &ao: I said for 
States other than West Bengal. 

Dr. M. II. Das: I shall give yol.l 
the figures. The suggestion comea 
from the idea that West Bengal geta 
some undue advantage so far a.a 
admission is concerned. In the year 
1955-56, the total number of admill
i.ion was 327 in the Kharagpur insti
tute. Out of the 327, the figures are: 

West Bengal 
U.P. 
Punjab 
Orissa 
Delhi 

Shrl Mattben: What about T.C.? 

Mr. Depaty- Speuer: Let UII\ firSt 
hear these figures. 

Dr. M. M. Das: I shall have to find 
out. My submission is that theae 
admissions have been made purely 
on merit. As I said, 30 per cent. of 
the seats have been reserved to the 
States which have not got engineerinc 
colleges. There also, among those 
States, merit is .t!ie main consideration 
on which admissions are given. 

5 P.M. 

Shri Barman: Is thete any consi
deration for the backward cluses In 
the matter ot admisaion? 

Dr. M. M. Das: Yes, thete ia. 

Shrl C. &. f7yunnl: What is the 
number of the post-graduate students 
who were studying there during the 
last year? 

Dr. M. M. DM: We are just develop
ing thia · collep. Poat-graduate de
partments have not yet been fuib' 
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developed. I think one or two depart
•ments have been established. 

'I ftnd that there are some misappre
hensions in the minds of some frh!nds 
who come from tbe South. Their 
1:0mplaints sometimes have been 
somewhat bitter. May I infonn my 
hon. friends that no injustice has 
been ·done to the South in the past 
and neither is it being done in the 
present? 

Shri C. It. Nanslmhan: Nobody 
-complained like that. Nobody com·
plained that some injustice was done. 

Mr. Deputy-Speaker: Fears were ex
:Pressed. 

Dr. M. M. Das: My hon. friend Shri 
T. B.  Vittal Rao has said that there 
is no higher technical institute in the 
South and he asked: "Where will the 
:graduates go?" May I inform him that 
they have got a higher technical insti
tute earlier than the Eastern Zone 
My fri.md has forgotten the Indi� 
Institute of Science at Bangalore 
which is much older than the 
lCharagpur Institute, but there also 
1 may inform him that because it is 
situated in the heart of the southern 

. region I do not think that students 
.from the southern region get some 
extra facility. I may also tell my 
.friend that if a higher technological 
institute is set up in Madras-it will 
be set up some day-it will be wrong 
to think that the students from Madras 
State or some other State will get any 
undue preference. That will not be the 
case. WherevP• these institutions 
may b� situated, they are central 
institutions and they are open to stu
dents from all parts of the country 
without any distinction. 

Perhaps it is necessary fo say a few 
words about the difficulties in the way 
of establishing the thJlee other higher 

technol�gical institutes immediately. 
In my introductory speech pointed out 
that the committee headed by Shri 
N. R. Sarkar which was set.up by the 
then Government ot India in the year 
1945 recommended that a chain of 

four higher technological · institutions 
ahould be set up in the country, tlie 
illrst in the EaStern Zone and the 
second in the Western Zone, both to be 
taken up simultaneously, and the 
other two some time later. Now, what 
were the reasons for that? The reasons 
were the difficult in getting the 

· necessary material, both men. and 
material, tor setting up these institu
tions. Even with regard to the 
Kharagpur Institute many of our 
important sections we have not been 
able to open for want of proper prof
essors. We have not the properly 
qualified men at our disposal who can run these departments which we want 
to open in this college. We have sear
ched not only in this coul'ltry but in 
foreign countries a�. 

Shri M. I. Moltra: Could we have 
an idea of such departments which 
have not b� opened? 

Dr. M. M. Du: 1 ask my hon. friend 
to put Iii question. '11hat will facilitate. 

The first institute of this chain wu 
established in Kharagpur. The next ii 
going to be set up in Bombay with 
the· help of the UNESCO as the hon. 
Member knows. What is the difficul
ty in our way? The difficulty has been 
that there are no proper men, properly 
qualified professors who can run these 
institutions. So, there must be a 
time-lag so that students who 
qualify from these institutes may 'go 
to foreign countries and come back 
more qualified and then we will be in 
a position to take up the other lnati
tutes. 

Shri .:. .:. Basa: It will take ta 
yean. 

Dr. M. M. Du: Not ten years. 
Sbrl C. B.. NaraslmJwa: That diffi

culty will be always there. 
Pandit Thakar Du BharpTa: May 

we have an idea when the two insti
tutes in the North and the South may 
be opened? 

Dr. M. M.. Du: On the floor of thil 
House, in reply to a question. I haVII 
already said that those two instit\l
tlons in the North and the South will 
be taken up in the latter halt o.f the 
·Second Five Year Plan. 



Indiat1 lMtitute o/ 2.5 AUGUST 1956 Techt1olo111 (Khcragpur) 
Bill 

4514 

Slui IL K.. 8-: Only land will be 
purchased! 

Dr. M. M. Du: The work relatinc to 
the :planning and development of each 
h.ig'her technical institute is a very big 
task. If all the three institutions are 
1abn up simultaneously, the enter. 
prise will become too big to execute 

successfully having regard to the 

material and human resources avail
able in the country. The crux of the 
problem of a higher technical insti
tute i-1 well-q!.tallii.ed and experienced 
staff required for conducting post
graduate and advanced studies and 
research in the .different branches of 
eneineering and technology. The 
experience with t'he Kharagpur Insti
tute has shown that the required 
staff for one Institute itself can only 
be found with the greatest difficulty. 
It will be beyond-the resourcei; of the 
country to provide the requir@j staff 
for all the other three institutions if 
they were undertaken at the same 
time. It is for this reason that the 
establishment of the other three insti
tutions has been phased in such a 
manner as could be accompli�heJ. 
llence the decision to establish the 
Western Higher Technological Insti
tute in the first half of the Second 
Plan period and the Southern and the 
N..,rthern lnstit,utes in the second half. 
As I have already explained ,  the 

Jtharagpur Institute, though located 
in the eastern region is an all-India 
institute, admits candidates from all
over ffie cotmtry without any regional 
bias. I hope my :friends from the 
South are satisfied to some extent. 

. I can . also tell them that in compa
nson with the North no injustice has 
been done to the southern part of tbe 
country. So far as degree colleges are 
concerned, in the southern region 
there are 22 colleges whereas in the 
northern region there are 15, In the 
eastern 13 and In the western 14. So, 
they win. 

lib.rt C. It, Naraslmhan: What about 
mining' and metallurgy? 

Dr. ·M. M. Du:. Similarly, the annual 
intake during, the year 1955-56 in the 
80Uthem region· WU 5,950 whereas in 

the northern region it was 3,180, ln 
the eastern 2,740 and in the western 
3.,910. 

Slui Aclmthan (Crangannur): 
Where does the southern : region 
begin-from Hyderabad onwards? 

An Bon. Member: Yes. 
Mr. Deput,'-Speaker: Has the hon. 

Minister concluded? 

Dr. M. M. Das: If the time is short. 
I can reserve my other remarks for 
the clause by clause stage, 

Mr. Deputy-Speaker: If he has to 
say certain other things, he might 
say, but we are much behind the· 
time. 

Shri It. It. Basu: As the Education 
Ministry usually is! 

Dr, M. M. i>as: Something has been 
aa.id about the service conditions of 
the professors of our technical insti
tutes. It is a fact that the salaries and 
emoluments eiven to '11• protessoa. 
of our technical institutes do not com
·pare favourably with those given by 
industries and even some of our pro
jects, but tkis is a thine not peculiar 
to this country. The same problem 
exists in countries like the U.S.A. and· 
the U.K, Trade and industry are able 

to pay more for qualified persons than 
the educational institutions and natu
rally the educational institutiom 
suffer. We ·are trying to get over this 
as far aa possible, but I may inform 
hon. Members that the pay scales in 
the Kharagpur Institute are not very 
bad. The grade of the Director there 
is R,. 2,000 to Rs. 2,500, The other 
grades are: senior professor Rs. 1,600 
to Rs. 1,800; professor Rs. 1,000 to 
Rs. 1,500; assistant professor Rs. 600 
to Rs. 1,150. In the case of the lec
turer, the grade is Rs. 350-!850, and· 
In the case of the assistant lecturer, it. 
is Rs. 260-500. 

Slui K.. It. Basu: Even good ordi
nary technicians get that. 

Dr, 111. M. Du: Then, some1hlng· 
has been s11id about the constitution: 
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of the board. Thia institution has 
been· built up by the Government of 
India, trom its very inception. The 
llrst director was Dr. J. C. Ghosh, who 
did tlhe pioneerinc work. 

.l,fy hon. friend Shri M. JC. Moitra 
Aid that the teachers have not been 
,iven any position at all I would 
like to draw his attention to the com
position of the Academic Council. 

Sb.rt II. IL Moltra: We have read 
that. 

Dr. Ill. II. D•: Toe professors have 
got a fair representation in that. 
What we want is that regardinraea
demic matters, the professors should 
have a voice. But regarding broad 
policy matters, - do not want that 
professors should get any represen
tation and voice. I may inform my 
hon. friend that In the 'Massachussett& 
Institute also, the same thing obtains; 
there also, no representation l.s given 
to the teaching staff, so far as admini
stration is concerned. J am reading 
from the General Information of tlhat 
institute. 

"No professor, teacller, or lec
turer, under en,agement for com
pensation to be paid by the Insti
tute . . . .  " 

Shrt M. I[. Moltra: Wbel'f' is the 
necessity for reading that? The 
Negroes are not admitted in that insti
tute. 

Dr. M. M. Du: I think aome other 
points also had been raised, but 
I am afraid it is not possible to cover 
all of them. 

The only point that I want to cover 
now is in rega.rd to the amendment of 
my bon. friend Shri S.  C. Samanta 
seeking to reler this Bill to a Select 
Committee. My submission to him is 

· that this is a small Bill. Though it 
has been made, to some extent, con
troversial, yet, there is no cont:rover• 
sial matter in it. 

Shri T. B. Vlttal Bao: But it is a 
nry Important Bill. 

Dr. M. II. Du: So, there Is no n«ces
atty of referrine this Bill to a Select 

Committee. I would request my hon. 
friend to withdraw his amendment. 

8hrt E. IL 11am: It la already ao 
a� 

Mr. DepatJ-Speaker: May I know 
the reaction of the hon. .Member to 
the appeal of the Minister? 

Shri S. C. Sa.mute: I would bee 
leave of the Bouse to withdraw my 
amenc1ment. 

Mr. DepatJ-Spea.ker: Bas the hon. 
Member leave of the House to with
draw his amendment? 

Several Boa. Members: Yes. 
The amendment W<U, b11 leave, with-

is: 

drawn. ' 

Mr. Deputy-Speaker: The question 

"That the Bill to declare the 
institution known as tlie Indian 

Inatitute of Tedmology, Kharag
pur to be an institution of national 
importance and to provide for its 
incorporation and matters con
nected tharewith be taken into 
consideration." 

The motion was adopted. 
Clau.se· 2 was added to the Bill. 

Mr. Depaty-Speaker: There Is an 
amendment seeking to introduce a new 
clause 2A. 

8hri C. R. NanstmJaua; May I 
move that amendment? 

Mr. Deputy-Speaker: That amend
ment is out of order. We cannot take 
up pious wishes and promises made 
and what would be done when theee 

. are taken up. 
Sit.rt C. R. Narasimhan: May I just 

request the Minister at least . . . .  
Mr. Deputy-Speaker: The hon. 

Member should depend upon lii.s 
second alternative for that. He has 
made that appeal, and some asSu
rance might come. That is for the 
Minister to give and not for me. 
Clauses 3 and 4 were added to the 

Bill. 
Cl4u.se $-( Transfer of &ervice of 

e.ristin11 ,emplov.ee.r etc.) 
Slut N. B. Cbowdbuy: I have ttir.. 

amendment. to this clauae. 
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llr. Depat7-8peaker: Tile hon. 
Member will be brief. He has already 
·dealt with all the points elaborately. 

Shrt N. B. Chowdhury: But I did 
not touch upon the subject of these 
amendments. 

Mr. Depat7-Speater: So, he may 
now touch upon those things. 

81111 K.. ll. Baa: That would in
volve scientific precision. 

Shrt N. II. Cborilul.JT: I bet to 
move: 

(i) Page 2, _line 20--
after 'permanently' insert 'or 

temporarily'. 
(ii) Page 2, line 31-
a�e,. 'sub-section (1) • ·insert: 

'Provided that such 
does not affect any 
adversely'. 

( iii) Page 2, line 36--

alteration 
employee 

add at the end 'or one month's 
remuneration tor each year of 
service, whichever is larger'. 

Sub-clause (2) of clause 5 pro
vides that: 

'Notwithstanding anything con
tained in sub- section (1), the 
Institute· may, with the prior 
approval ot the visitor, alter the 
terms and conditions ot any em
ployees specified in sub-section 
(1) . . . . .  .' 
Thill creates an apprehension in our 

minds tlhat in the case of the-tempora
ry staff, such alterations may be made 
as might adversely affect the employ
ees. So, we want the word 'tempora
rily' also to be put In here, after the 
word 'permanently'. Since the insti
tute has been newly established, it 
may be that some people have worked .. 
there for only four or five years; or 
there may be some important persons 
who are working· there in a temporary 
capacity. Now that this institute is 
coing to be an institute ot national 
importance, a permanent institute of 
all-India status, it is keenly felt by 
us tha,t those employees who are wor
king there in a temporary capacity, for 
the .time being, should not have a117 

apprehensions in their minds that 1bey 
would be affected adversely. 

I now come to my second amend
ment. Under sub-clause (2) of this 
clause, the Visitor, who is no other 
p&5on than the President ot the 
'Republic of India, will have to give 
his approval to any scheme by whicn 
the i.nStitute authorities may alter tha 
present conditions ot service ot the 
employee now serving in this insti
tute. Here, we want to specifically 
provide that such alteration should 
not affect any of the employees adver-
sely. 

I have already referred to the cases 
of laboratory helpers and others. The 
:Minister has read out the pay-scales 
of professors and lecturers of diffl
rent . categories, but he hu not said 
anything with regard to the scales of 
the lower-grade employees: I have 
refetted specifically to the cases or 
laboratory helpers and other subordi
nate staff who assist the demonstrators 
and professors. In their case, I know 
that justice has not been done. 
They made some representations to the 
representatives ot the Labour Mini&
tery, but they could not get justice. 
Under these circumstances, we want 
to be assured that these employ
would not be adversely affected. 

I now come to my third amendment. 
It has been provided in diis Bill that 
It. after the institute bu been declared 
to be ot national importance, the 
authorities alter the conditians of ser
vice ot any of the employees, and it 
such alteration is not found to be 

· acceptable to him then his services 
may" be terminated by the institute 
in accordance with the terms of the 
contract entered into with him, or it, 
no provision is made in this behalf 
therein, on payment to him by the 
Institute of compensation equivalent 
to three month's remuneration. 

It may be that an employee ml&ht 
have rendered a total service of fifteen 
to twenty years, because it is just 
poSsible that certain persons who 
were working tlsewhere might have 
been transfererd to this institute. 
they being either temporary or per
manent Government employees. In 
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such cases. generally, they are entitled 
1.0 something more than three months" 
remuneration as ·is provided for here. 

So, I want to provide specifically 
that in case their services are dispen
sed with, they should be given one 
month's remuneration for each year 
of service, or three months' remune-. 
ration, whichever is larger. 

I hope the Minister will accept the 
three amendments that I have moved 
to this clause. 

Dr. M. M. Das: This particular 
clause safeguards the interests of 
those employees who are already serv
ing this institution. and as it is a Cen
tral Government institution, they are 
now Central Government employea. 
But after this Act comes into force, 
when the institution will be under an 
autonomous Board, what will be their 
condition? · We want to safeguard 
their interests. The future employees 
will be recruited by the autonomous 
Board. In their case, this will not be 
applicable. This clause will be 
applicable only to those employees 
who are already serving in this Insti
tute. This clause only protects their 
interests as Central Government ser
vants. If there is any temporary hand, 
he will be guided ·by his own contract 
in service. · It may be that he may 
have served for one month. For 
example, take the case of an architect. 
He may be appointed for one month 
to make a design o! a new building. 
If I accept the amendment of my 
hon. friend, we should pay him for 
three months before he takes leave. 

Shrt N.  B. Chowdhury: He may 
have served for ten years also. 

Dr. M. M. Das: The Institute is not · 
ten years old. This is only for those 
who are serving now. 

Shrl T. B. Vlttal Rao: The amend
ment says, one year's salary for every 
completed year of service. 

Mr. Deputy-Speaker: How old is 
the Institute? 

Dr. M. M. Das: It is only six years 
old. 

Mr. Deputy-Speaker: The hon. Mem
ber means that it an employee is 

retrenched or discharged, , he should 
have 'the option of taking one month's 
Salary for each year of service. 

Dr. M. M. Das: That Is not the 
115\lal government practice. So I 
cannot accept it. I cannot also accept 
tne other two �endments. 

Shri T. B. Vlttal Rao: How many 
temporary and permanent employees 
are there? 

Dr. M. M. Du: That I cannot ny 
without notice. 

Mr. Depaty-S119Uer: I shall now 
put these amendments to the vote of 
the House. 

The question .is: 
Page 2, line 20-
after "permanently" buert: 

"or temporarily". 

The motion wiu Mgatived. 

Mr. Depaty-Speu.er: The question 
is: 

Page 2, line 31-
.after "sub-section ( 1)" in,ert: 

"Provided that such alteration 
does not affect any employN ad
versely". 

The motion was Mgativtd. 

Mr. Depat7-Speaker: The questio.n 
ia: 

Page 2, line 3� 

add at thend: 
"or one month's remuneration 

for each year of service, whidl.
ever is larger." 

The motiOII IDIU negatived. 

Mr. Deputy-Speaker: The question 
is: 

''That clause 5 stand part of 
the Bill". 

The motion wiu adopted. 

Clause 5 IDIU added to the Bill 

Clawer 6 at1d 8 were adde!d to tlle 
Bilt 
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Claue � (Visitor) 

Shri IL C. Sodhla: I beg to move: 
(i) Page 4, line 24-

before 'The Visitor" · insert: 

"At the end of every three 
years or earlier if he so desires". 

(ii) Page 4, line 31-

add at the end: 
"A copy of the report and the 

action ta,ken or directions issued 
by the Visitor shall be placed 
before Parliamenf'. 

It is stated that the Visitor may 
appoint one or more persons to 
review the work and progress of the 
Institute and to hold enquiries into 
the affairs thereof and to report 
thereon in such manner as the 

Visitor may direct. Then it is aaid 
that upon receipt of any such report, 
the Visitor may take such action and 
issue such directions as he considers 
necessary in respect of any of the 
matters dealt with in the report and 
the Institute shall be bound to com
ply with such directions. 

In order that the progress and 
work of the Institute may be 
reviewed periodically and the general 
public and Parliament may be able 
to know its results, it is necesAJT 
that the period should be specifted 
in the Bill. Therefore, I have put 
down that at the end of every three 
years or earlier, if he so desires, the 
Visitor may aJH)()int one or more 
persons. The second amendment is 
to the effect that a copy of the report 
and the action taken or directions 
issued by the Visitor shall be placed 
before Parliament. 

I say that both these unendments 
are necessary in the interest of the 
good work of the Institute and in the 
interest of the right of Parliament 
to know what action the Visitor has 
taken on the report. These are very 
eminently reasonable amendments 
and I hope the Minister will have no 
difficulty in acceptmi them. 

Dr. M. M. Daa: I am sorry I eaa
not comply with the request of IIIY 
hon. friend to accept these amend
ments. 

Shri T. B. Vlttal Bao: Has he a 
dosed mind? 

Dr. M. M. Du: Both these sub
clauses have been taken from the 
Viswa Bharati University Act and 
the Delhi University Act. 

Shri M. I[. Moltra: What does it 
matter? 

Dr. M. M. Du: There is no IUCh 
provision there. Of course, I am not 
:saying that it should not be here 
because it is not there either in the 
Viswa Bharati University Act or the 
Delhi University Act. But I do 
not see any reason why· we should 
have these provisions here. 

. Shri T. B. Vlttal Bao: Why? 

Sb.rt IL C. Sodhla: This is to enable 
Parliament to know about the pro
gress. 

Mr. Deputy-Speaker: I shall now 
put these amendments to the vote of 
the House. 

The question is: 
Page 4, line 24-

before 'The Visitor" insert
"At the end of every three 

years or earlier if he so desires". 
The motion wcu negatived. 

Mr. Deputy-Speaker: The question 
is: 

Page 4, line 31-
add at the end: 

"A copy of the report and the 
action taken or directions issued 
by the Visitor shall be placed 
before Parliament." 

The motion wa, negatived. 
Mr. De)l1lty-Speuer: The question 

is: 
''That clause 9 stand part of 

the Bill". 
The motion wcu adopted. 

Clawe 9 was added to the Bill 
ciaue IO wcu added to the Bill 
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Clause 11.- (The BOArd) 

Shri N. B. Chowdhury: I bel to 
move: 

(i) Pa1e 5-

(i) line 14, for "two" aubmtute 
0three". 

(ii) line 14, for "one" .ubstit1'te 
"two". 

(ill) line 16, for "the other" 
substitute- "one". 

(ii) Page 5-
a.fter line 17 add: 

"(i) one person to be elected 
from among themselves by the 
members of the teaching staff of 
the Institute." 

My amendment No. 11  is the same 
as Shri K. C. Sodhia's amendment 
No. 4. With regard to this amend
ment, ·it has now already ·been 
accepted by the hon. Minister that 
he would agree to this. Whether it 
is Shri K. C. Sodhia's amendlx. �t or 
my amendment, it does not ... atter. 
My intention in providing for 
another Member of this House is 
that in view of the criticisms that 
have been made with regard to the 
short-fall in expenditure during the 
First Five Year Plan and also the 
slow progress that has been made up 
till now, it is very necessary that 
this House bas to keep a close watch 
on the progress of the Plan and the 
progress of developmental activities. 
So we should have another Member 
on . the Board of Governors of this 
Institute. 

With regard to amendment No. 12, 
which I consider a very important 
,amendment, I would like to say this. 
The Minister has said that there is 
no such prov151on in the statute 
regarding the Massachussetts Institute 
of Technology and so he cannot 
accept it. He also read out certain 
portions from the law there. We are 
ready to accept anything good from 
any land, whatever it may be. But 

why should he be a blind imitator 
like this? What is the harm if you 
accept one member from the teaching 
staff? It has already been pointed 
that the Massaehussetts Institute does 
not allow admission to a Ne,ro. So 
why should that be an ideal for the 
hon. Minister when Government 
have announced a socialist pattern 
here? 

So far as the policy of Govern
uient is concerned, they have spoken 
about the association of workers with 
management in industry. Here is an 
institute of national importance 
where there will be emir\ent enlf
neers. It has already been read out 
by the hon. Minister bimseli that the 
professors who are working there are 
drawin& salaries of about Rs. 2,000, 
Rs. 1,500 and Rs. 1,000 and so on and 
he has also said that they are not in 
a position to get a sufficient number 
of talented persons to serve in such 
technical institutions. There will be 
qualified and competent professon 
who will be in a position to advise 
so far as the da:, to day activities at 
the Institute are concerned. It is a 
research and teaching institute. The 
professors in such institutions come 
in close contact with the students and 
they know the details of the workini 
of this institute. There .is no earthly 
reason why such competent profes
sors should not be fiven a place on 
this Board. 

In every college, in the governlni 
body, there is provision for the 
representation of the professors in 
it. Why should there be no such 
pro-.ision at all in this Institute of 
national importance? It has already 
been pointed. out by my friend Sbri 
Moitra that so far as the Calcutta 
University is concerned-and for the 
matter of that in any other Univer
sity- they have provision for the 
election of a certain number of repre
sentatives from the graduates etc. 
When Government speak so proudly 
about democratic socialism etc� we 
wonder why they should not set 
reason and say that they are not h 
a posltl'ln to accept this simplY 
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[Shri N. B.  Chowdhury] 
because the Massachussetts Institute 
of Technology does not provide for 
such a thing. It is highly reerettable 
to see that while we are proud of 
this Institute Government are not 
accepting this and seriously object to 
it. We feel that there should be • 
proV1S1on like this-one member 
from among the teaching staff to be 
on the coverning body. That is my 
point. 

Sbri IL C. Soclhla: Sir, my amend
ments to clause 1 1  are · two 111 
number. I bee to move: 

(i) Pace 5, line 5---
f<Yr "one person" sub.stitute 

"two persons". 
(2) Page 5-

(i) line 14, for "two members" 
aubatitute "three members"; 

(ii) line 14, for "one" subm
tute "two"; and 

(iii) line 18, for "the other" 
.tUbstitute "one". 

I want that instead of one person 
to be nominated by the All-India 
Council of Technical Education, two 
persons should be nominated, because 
the Institute is of u:chnolo&ical 
education. 

My second amendment is that 
instead of two Members of Parlia
ment there should be 3 ·Members on 
the governing body, two elected from 
among the Members of Lok Sabha 
and one from among the Members of 
Rajya Sabha. These are my amend
ments. 

Pandit Tbaklar Dae BbarpV&: So 
far as the amendment of Shri 
Chowdhury is concerned, I think it 
is emineatly reasonable to have some 
member ,9f the teaching staff on this 
Board. I( .. you kindly see the con
stitution } CJt every college in India, 
you will find that on the governine 
body, usually, the Principal or some 

. ,lel\ior prolessor is there so that there 
may be liaison between the teachinc 
staff and the students u well u the 

administration. It is entirely wronc 
if you want to have a Board which 
shall not be able to understand the 
difficulties the problems the aspira
tions and the lines of development 
that may arise so far as the college 
is concerned. I should think that I! 
the hon. M;inister just takes in one 
member · from the teaching staff on 
the Board nothing would be lost. On 
the contrary, I think, the ad.ministra
tion will be improved and will be 
much better and will not be ignorant 
of the cilfficulties and problems· which 
confront the students and the pro
fessors. I think the amendment Is 
worthy of acceptance. 

Dr. M. M. Das: I should like to 
draw the attention of our esteemed 
friend Pandit Thakur Das Bhargava 
to clause 14 of the Bill. It reads: 

"The Academic Council shall 
consist of the following persons, 
namely:-

(a) the Director, e:z:-of!icio, 
who shall be the Chairman of 
the Council; 

(b) the Deputy-Director, u
ofjicio, who shall be the Vice
Chairman of the Council; 

(c) the Registrar, ex-officio; 

( d) the professors appointed 
or recognised as such by the 
Institute for the purpose of 
imparting instruction in the 
Institute; 

(e) such other members of the 
staff as may be laid down in the 
Statutes." 

This Academic Council will con
trol the whole academic activities. 

Sbri M. K. Moltra: No, Sir. 

Dr. M. M. Das: The professors are 
intimately concerned with teachini: 
and so far as the academic life is con
cerned, everything is in the hands of 
the Academic Council. And, so far 
as the admln1stration and policy Is 
concerned, it is in the hands of the 
Board and I do not think it will be 
advisable to accept thlL 
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Sllrt N. B Cllowdhu7: Yo•J have 
provided for 11 members and now 
you are going to accept an amend
ment for the addition of another 
member and so there will be 12 
members. So, i! one more member 
is there from among the teachers or 
the teaching staff, what is the harmT 
They cannot inlluence your policy to 
such an extent as to upset it. 

Dr. M. M. Du: There ia the 
Academic Council So far as 
academic matters are concerned, they 
will have the voice but so tar as 
the administration is concerned, we 
do not think it is necessary at all. 

Shri M. K, Moitra: The Minister 
has said that the Academic Council 
will control the educational atmos
phere. But, if the Minister loou 
into the Bill he will find that it Is 
the Board which will frame the 
statutes and by statutes only the 
courses of studies and the syllabi will 
be fixed. 

Dr. M. M. Das: Who will frame the 
Ordinances? They will be framed by 
the Academic Council. 

811n It. It. Bua: lo case of differ
ence on a certain issue between the 
Academic Council and the Bo11rd, 
who will have the overridinR author!· 
�? .Naturally, the Board will have lt. 
So, even in academic matters. what
ever the Academic Council rnay 
decide, ultimately the Board's opiniop 
will count. Therefore, In Unlven.1-
ties and other educational lnstitu
Uons, there is sorne rei,resentaUve of 
the teachers. 

Or. M. M. Du; I am sorry 1 can
not accept It. 

Mr, Dep11t7-Speaker: None of these, 
3 and 4? 

Dr. M. M. OU: So far as ttc 
amendment of Shri Sodhia 11 con
cemed, No. 4, we accept lt as well as 
the correspondin.g amendment ,;-f 
Sbri Cbowdburl also. Both of them 
bave liven the same amendment. 

Mr. Dep11t7.Speuer: So, amend
ment No. • la accepted? 

Dr. M. M. Du; Yea, Sir. 
Mr. Dep11t,-Speaker: The question 

is: 
Page S-

(i) line 14, for "two members� 
substitute "three man-
' bers"; 

(ii} line 14. for "one" sub,titute 
utwo"; and 

(iii} line 16, for ''the other" 
sub$titute "one" 

The nwticm was adopted. 

Mr. Depab-Speaker;. I Deed not 
110w put amendment 
House because it la 
No. 4. 

No. 11 to tbe 
the san,e u 

Mr. De..,.·Speaker; I will now 
put amendments Nos. 3 and 12 to 
vote. 

The question u: 
(1) Page ,. line 5-

for "one person" sub1titute 
0two persons" 

(2) Pa.ee, 5 after line 17 add: 

"(i) one person to be elected · 
trom among themselves by the 
n1embers of the teac:hlne staff of 
the Institute." 
Those in favour will please say 

·�e·. 

Some BOD. Memben: 'Aye'. 

lllr. Dep11t,..Speaker: Those a,aIDn 
will please say � o', 

kTeraJ BoL Memben; 'No·. 

Mr. l>ellatJ-Speaker: i think tbe 
'Noes' have tt. 

Some Bon. Members: The A7es 
have it. 

Sbrl N. 8. Chowdhlll'J': It is a 
quc,sUon of prlociple; we want a 
division. 

Mr. Depat,-Speaker: H the hon. 
Member insists, I shall have to allow 
divi&ion. l am havina the bell rung. 
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5-t-0 P. M. 
[MR. SPUXER in the Chair.] 

.... Speaker: The bell ls riDgln& 
not merely for quorum but for divi
sion also. I think the division 
was challenged only in respect 

. of amendment No. 12. So
. 

far as 
Shri Sodhia's amendment No. 3 Is 
concerned, let me put it first. 

The question is: 
Page 5, line 5-

for "one person" substitute "two 
persons". 

The motion wBS negatived. 

Shrl K.. K. Basu: Sbri Sodhia's 
amendment was already accepted. 

Mr. Speaker: That was amendment 
No. 4; this is No. 3. I will put amend
ment No. 12 to vote. 

Shrl N. B. ChowdllarJ: It may be 
read out because most of tbe Mem
bers were not present earUer. 

Ml'. 81,eaker: The question is: 

Page !>--
after line 17 add: 
" ( i) one persor. to be elected 

from among themselves by the 
members of the teaching staff' of 
the Institute." 
Those in !avour will please say 

'Aye'. 

SOme boa. Memben: 'Aye'. 

Mr. Sl,eaker: Those against will 
please say 'No'., 

Senral Boa. Memben: 'No'. 

Mr. Speaker: I think tbe 'Noea' 
have it. The motion is negatived. 

Shrt N. B. Ciaowdhury: The Ayes 
have it, Sir. 

Mr. Speaker: Now, those in favour 
will please rise in their seats. There 
;� eight. Now, those against will 
please rise in their seats. I - a 
lar,e number against. The motion 
Is negatived. 

The motion was negatfoed. 

Some Bon. Members: Names of 
'Ayes' may be recorded. 

Mr. Speaker: If the hon. Memben 
who are In favour of this motion are 
particular that their names should be 
there, they will kindly pass on their 
names in one consolidated chit an:! 
I will try to include their names in 
·the proceedings. 

Shri A. M. Thom.ea: I think they 
are not particular. 

Ml'. Speaker: Amendment No. 11 
ls barred. 

The question Is: 
"That clause 11, as amended, 

stand part of the Bill." 
The motion WBS adopted. 

Clause 11, as amended, was added 
to the Bill. 

Clause 12 was added to ·the BUI. 

Claases 13 to !5 

Mr. Speaker: I will put clauses 13 
to 25 to vote as I find no amendments 
to them. 

Shrl S. C. Samanta: I have some
thing to say in respect of ·clause 19 
and clause 22. 

Clause 19 confers the right for the 
:Recistrar to be the Secretary of the 
Board, the Finance Committee, etc. 
Be ls the custodian of the recoJ'ds of 
·tbe Institute, fwlds of the Institute 
and other properties of the Institute. 
But while sitting in the meeting,· he 
will have nothing to say. I requ...t 
the. hon. Minister to see whether he 
can be regarded as a member with
out the power of votinlr. 

Regarding clause 22, su�lame (2), 
it SBYs: 

"All moneys credited to tbe 
Fund shall be deposited In sucb 
Banks or invested in such manner 
as the Institute may, wltb the 
approval of the Central Govern
ment, decide." 
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Tb.ls ia an in1Ututioo dea� with 
education, especlallY, tecbnolofical 
education, and Its fund should be 
ve.sted 1n a bank, that Is, the State 
Bank of India. If it Is allowed !o 
Invest the mone1 in any other form, 
in the worldni of thf! Institute, the 
Floanc!al Board and others will be 
implicated in the investment of 
'money. I have itven an amendment 
in this regard. As I put before a 
motion for reference to the Select 
Committee, I did not 11ive notice of 
any amendment then. But when T 
came to know that the motion for 
rderence to the Select Cornrnlttc.! 
was not romr to be accepted, a1 
1-45 P.M. I gave notice of this amend
ment, which I will read with your 
pennission: 

"All moneys credited to the 
Fund shall be deposited in the 
State Banlt of India." 

This is my surgestion and I ho� 
Government will accept it. 

Dr. M. M. Dall: The difference will 
be this. If we deposit the money 
with certain banks, we are not enti · 
tled to Interest. 

Mr. Speaker: Investment comes In 
"'be" there is • surplus over expendi
ture. 

Tbe question la: 

"That clauses 13 to 2 5 stano 
part of the Bill. 

The motion WCI$ adopted. 

Claiuea 13 to 25 were added to 
the Bill. 

Claiues 28 and 27 were added to the 
Bill. 

Mr. Speaker: The followinr an, tli� 
names of Members who voted In 
favour of amendment No. 12: Shrl 
K .  K. Basu, Shrl Mohit K. Moltra. 
Shri P. T. Punnoose, Shrl T. B. V!ttal 
Rao, Shri Raja Ram Shastri, Shrl 
N. B. Chowdhury, Shrl Nara1an Rao 
Warhmare and Shri Ram Naatna 
Slnrtt. 

Qaaae 21.- (Statutes how m.adc). 

Slu1 It. C. Socllala: I bee to move: 
Pare 11, line 10-
add at the end:- . 

"and a COl>J of the same aball 
be laid before Parliament�. 

Mr. S)leaker. Does the hon. iwru. 
ter accept it? 

Dr. M. M. Du: lt It a copy or the 
statutes that Is ·wanted here. I ao 
not accept n. 

Mr. Speaker: ·Statutes are different 
from rules; la that so! 

Dr. M: M. Du: Yes, they are differ
ent. 

llr. Sperter: Where Is the provi-
8IOn for rules! 

Dr. M. M. Du: A teacb!n# Institu
tion bas got statutes and ordinance. 
Ke wants that the statutes issued for 
the first time should be placed on the 
Table of the House. There ls :10 
necesslt1. 

Mr. Speaker: Parliament bu notb
in& to do with this Institute. Is It! 

Dr. M. II. Du: Three Members are 
three-two from this House and one 
from the other. 

Mr. Speaker: What Is the harm If 
the rules et<:., are placed before tb1s 
Rouse? Every Institution become, In
dependent o! Parliament. 

Dr. M. M. Du: lf You look at It. 
there is nothing sacrosanct about it. 
We can place a copy of these statutes 
on the Table ot the House. 

Mr. Spealter: The M1n1ster accep� 
the amendment. I shall put It to thf' 
'Vote of the House. The question 11: 

Paee 11. line 10-
add at the end:-

"and a copy of the same shall 
be laid before Parliament". 

The motion 10u adopted. 
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Mr. Speaker: The question i1: 

"That clause 28, as amendeu, 
stand part of the Bill" 

The motion was oclopted. 

Clouse 28, a.t amended, wa.t aclcled 
to the Bill. 

Clauses 29 to 31, Clouse l, the .1!'.:nact· 
ing Formula and the Title were added 
to the Bill. 

Dr. M. M. Das: Sir, I beg to move: 

"That the Bill, as amended, be 
passed." 
Mr. Speaker: Motion moved: 

"That the Bill, as amended, be 
passed." 
Shri J[. K.. Basu: As the Bill receiv

ed the general support of the House,. 
I· did not, at the first stage, think of 
participating in this discussion. In 
the course of the discussion, l was 
palned to 6nd the attitude Of the hon. 
Minister in respect of the compasition 
of the board. All sectlon1 of the 
House welcome that we are golns to 
have such a big national institution 
which will l:>e of such itreat help In 
.the development of our national 
economy. It will help all parts of the 
country and we do not have very much 
of ter.hnical educati0n or technlca1 
personnel now. 

Clause 11 deals with the coml)<IS1-
tlon of the board. It seems that It 
is nothing but a department of tbe 
Government. I have no objection U 

· it Is so and If the Government come 
forward and say that this particular 
lnsfitution should be run by· the Edu
cation Mlnlst17. Then, It would be 
open for Parliament to come and 
criticise the functlomng of that In
stitution. But, when this Bill b 
��; It becomes autonomous. 
E:iceptfiig for three Members of 
Parliami!nt and one person to · be 
nominated by the All India Council 
for �teal Education, all the rest 
ate ' more or less Government nomt
• or representatives of the Gov
etiimeut. We- have In this board tb.e 
Chairman of the University Grants 

Commission. We saw today the 
announcement about the new Chatr
man who has very little knowledge 
of technical education, or of education 
as sucb--I say so W1thout meaning 
any <11sr&E;pect to him. So, this ln
st1tuuon 1s not going to be run as a 
Government department. We want to 
work this Institution In such a way 
that the gap !II. the techrucal person· 
nel of our country will be filled up as 
soon as possible. We have been given 
the example or a great American ln
.stltutlon. I do not want to go into 
·the merits but I want to say that it 
·111115 established at a dllferent period; 
when the ruling section of the Amt.ri
cans established this, there was 
white supremacy in Amertca. In 
our country. we · have a differ
ent problem. We are going to b1'<'e 
a Plan in the democratic set-up. The 
Government often proclaims that 
there is a demoratic process at work 
and there Is a Parliamentary Govern
ment. We want to say that there is 
democracy at work here unlike in 
many other countries where they do 
not have this form of Parliament or 
social or economic plan. 

Even in this institution, representa
tion to the Professors was refused. 1t 
was unfortunate-it may appear per
sonal- that the Minister or Education 
could not find any time to be present 
here even for a minute when this 
important piece of legislation was cas
cussed in this House. Thi• one in�tl
tutlon will have much gTelltP.r status 
than any other university. It wns 
unfortunate that he could not be pre
sent and the Deputy Minister was nc,t 
praperly advised to accept the amend
ment. Even elder Members like 
Pandit Bhargava pleaded for this and 
whose opinions are heard with res
pect. 

In the educational institutions in 
our parts-I think It Is the same prac
tice in your parts also-proprietory 
interests are not allowed under the 
unlverslt� rules or secondary educ:a. 
tion rules. Educational lnstitutio:11 
cannot be considered as prope,:ty 
The rules provide that a representa
tive of the teaching 5taff should bt 
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taken in every educational institution. 
There is no point In saying that 
administration ·ls completely different 
from the teaching. The relationship 
between the students and professurs 
may ·be an administrative problem 
but it is necessary to know -the reac
tion of the persons concerned, espe
cially the professors who come In 
contact with students every day. They 
may have suggestions with regard to 
the system of education, methods er 
even tee.s. - The nominees here .,re 
no.thing but officials of the Govern
ment except four persons_ whom I have 
mentioned. After this Bill sets 
through, even this Parliament will 
have no voice In regard to this Insti
tution. Even questions will not he 

answered because they will sU' that 
lt ls an autonomous body. Only if 
tbere ts some nnanclal mtsmauage. 
ment and the Auditor-General Hnds 
s0mething fishy, he will report to Ute 
PAC which will go Into It. The 
Leader of the House is present here. 
I would urge upon the Government 

· that we are creating an educational 
institution of the highest order, the 
first o! the four of its ltlnd. It should 
be managed in such a way that It 
will be a model for others. We know 
In what reSl)ect and esteem our 
teachers were held in the past ror 
,ienerations. But. here the Minister 
says that the teachers cannot have 
any volce as they are not competent 
to participate In the administration. 

·. · In this Institution espeaally, we want 
teachers who are expected to teach 

, and also do research. Such i;n 
lmPortant Institution Is bound to olay 
a very Important part and an effective 
role In the development of our econo
my and the uplift of the social condi
tion of our countey. Still. we ftnd the 
same attitude on the part of the 
Government when Lord Curzon was 
ruling in the good old days while edu
cation formed part of a Go�ment 
department or under its domination. 
In this case, it is worse as it is an 

. autonomous body filled up with Gov
ernment's nominees. So, the Parlia
ment will not have any control. I hope 

that the Government will consider all -
these things and bring in some amend
mg measures within a short time. 

.Di. M. M. :Du: Sir, l think l , own 
an explanation to .this House .as to 
why I refuse to .accept .the ammd
ment of S� Chowdhury. We do 
not .object to take a professor ;into 
the poard. But, we do not want elec
tioneering campaigns to be run within 
the campus of the institution or the 
formation of parties .and .diquea. 
(lnter.ruptions.� It means .there will 
be 1ormaUon of parties and other 
political cliques :within the institution. 
'That is the only N!BSOn why .J Nfuse 
to accept that ainendinent. 

This institution is .to be developed 
on the lines of the famous Massachus
setts Institute of Teclmology in 
America. There also you w.ill find 
the same thing. Professors or mem
bers .of the .teaching staff do not find 
place in the .administrative body. The 
main reason is that ,we do not :want 
to leave any scope for forming _politi
cal parties or cliques and running 
electioneering campaigns within the 
campus of the institution. 

.6 P.M. 

� Speaker: The question is: 

"That the Bill, as amended, be 
passed.'' 

The motion tDas adopted. 

STANDARDS OF WEIGHTS AND 
MEASURES BILL 

TIie Mlnls1er ol Couamer lnd11S
trles < Shrl Kaaa.nro > : Sir, I beg to 
move•: 

"That the Bill to establish 
standards of weights and measures 
based on the metric system be 
referred to a Joint Committee of 
the Houses consisting of 45 
'Members; 30 from this Houee, 
namely: Shri R. D. Misra, Shri 
P. T. Thanu Pillai, Shri Bha,wat 
Jha Azad, Sbrimati Ammu 

Moved �th t!le recommendation of the President. 




